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 LOK  SABHA  DEBATES

 LOK  SABHA

 Friday,  December  ‘10,  97!|Agrahayana  ‘19,  7093
 (Saka)

 The  Lok  Sabha  met  at  Ten  of  the  Clock

 (Mr.  Speaker  in  the  Chair)

 PAPERS  LAID  ON  THE  TABLE

 Notirtcation  uNDER  RepRESENTATION  OF  THE
 Peorte  Act

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAUDHARY)  :
 I  beg  to  lay  on  the  Table  &  copy  of  Notifica-
 tion  No.  S.  O.  3249  (Hindi  and  English  ver-
 sions)  published  in  the  Gazette  of  India  dated
 the  300  August,  97]  making  certain  amend-
 ments  to  Schedule  V  to  the  Delimitation
 of  Parliamentary  and  Assembly  Constituencies
 Order,  496  in  respect  of  the  State  of
 Haryana,  under  sub-section  (2)  of  section  9
 of  the  Representation  of  the  People  Act,
 1950,  [Placed  in  Library.  See  No.  LT—249/7.]

 ANNUAL  Report  of  AGRICULTURAL  RaFINANOE
 Corporation,  Bomeay  ann  NoriricaTions
 unpar  Govesecenr  Savinas  CertivicaTes

 Aa.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  R.  K.
 GANESH)  :  ५  beg  to  lay  on  the  Table—

 a  A  copy,  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Agricultural  Refinance  Corporation,
 Bombay  for  the  year  ended  the  30th

 g  June,  97]  along  with  the  Audited
 wmAccounts,  under  sub-section  (2)  of

 section  32  of  the  Agricultural  Refi-
 nance  Corporation  Act  No.  1963,

 es
 te  Library,  Sot  No.  L.T.-I250/

 2

 (2)  A  copy  each  of  the  following  Notifi-
 cations  (Hindi  and  English  versions)
 under  sub-section  (3)  of  section  2
 of  the  Government  Savings  Certifi-
 cates  Act,  959  :—
 The  Post  Office  Savings  Certificates
 (Fourth  Amendment)  Rules,  49]
 published  in  Notification  No.  G.S.R.
 82]  in  Gazette  of  India  dated  the
 4th  December,  97l.

 (ii)  The  National  Savings  Certificates
 (Fourth  Issue)  Amendment  Rules,
 97]  published  in  Notification  No.
 G.S.R.  822  in  Gazette  of  India
 dated  the  4th  December,  1971.

 [Placed  in  Library.  See  No.  LT-25/7I.]
 Am  Corporations  (SeconD  AmsnpMeNT)

 Rous

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :

 I  beg  to  lay  on  the  Table  a  copy  of  the  Air
 Corporations  (Second  Amendment)  Rules,
 1971  (Hindi  and  English  versions)  published
 in  Notification  No.  S.  O.  5092  in  Gazette  of
 India  dated  the  8th  November,  97I,  under

 b-section  (3)  of  44  of  the  Air  Cor-
 porations  Act,  ‘1953,  [Placed  in  Library.  Ses
 No.  LT-4252/7.]

 (i  )

 NotiricaTion  unpgr  Companies  Act
 THE  DEPUTY  MINISTER  IN  THE

 DEPARTMENT  OF  COMPANY  AFFAIRS
 (SHRI  BEDABRATA  BARUA):  I  beg  to
 lay  on  the  Table  a  copy  of  Notification  No.
 G.S.R.  665  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated  the  6th
 November  97]  making  certain  alteratuns
 in  Schedule  VI  to  the  Companies  Act,  ‘1956,
 under  sub-section  (3)  of  section  64  of  the

 ar
 Act.  [Placed  in  Library.  See  No.  LT-2"53/

 l,

 Norticatioms  oxorr  Cantera  Exomes  anp
 Sarr  Aor,  Cenraat  Exons  Rota,  Mvioas

 Sraue  Act  ann  Guyanat  Eovcarion
 Cus  Aor

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI



 Papers  laid

 SUSHILA  ROHATG)])  :  I  beg  to  lay  on
 the  Table:

 (I)

 (2)

 (i  =

 i)

 (iii)

 ce  )

 (4)

 A  copy  of  the  Central  Excise  (Six-
 teenth  Amendment)  Rules,  1971
 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.S.R.
 757  in  Gazette  of  India  dated  tho
 20th  November,  1971,  under  section
 38  of  the  Central  Excises  and  Salt
 Act,  ‘1944,  [Placed  in  Library.  See  No.
 LT-254/7].]

 A  copy  each  of  the  following  Notifica-
 tions  (Hindi  and  English  versions)
 issued  under  the  Central  Excise
 Rules,  944  :—

 G.S.R.  675  published  in,  Gazette  of
 India  dated  the  6th  November,  1971
 together  with  an  explanatory  memo-
 randum.

 GS.R.  725  published  in  Gazette  of
 India  dated  the  13th  November,
 97]  together  with  an  explanatory
 memorandum,

 G.S.R.  758  published  in  Gazette  of
 India  dated  the  20th  November
 97]  together  with  an  explanatory
 memorandum.
 (Placed  in  Library.  See  No  LT#255/7).]

 A  copy  (Hindi  version)  of  Mysore
 Notification  No.  8.0.  327  published
 in  Mysore  Gazette  dated  the  29th
 July,  97I,  under  sub-section  (2)  of
 section  9  of  the  Mysore  Stamp  Act,
 ‘1957,  read  with  clause  (c)  (iv)  of
 the  Proclamation  dated  the  27th
 March  1971,  issued  by  the  President
 in  relation  to  the  State  of  Mysore.

 {Placed  in  Library.  Sea  No.  LT-256{7.}

 A  copy  (Hindi  version)  of  Gujarat
 Notification  No.  (GHIN-58)  SUA-
 1071  (7)«TH  published  in  Gujarat
 Government  Gazette  dated  the  10th
 August,  971,  फाएदा  sub-section  (3)  of
 section  3  of  the  Gujarat  Education
 Conn  Act,  1962,  read  with  clause  (०)
 (iv)  of  the  Proclamation  dated  the
 i8th  May,  I97!,  issued  by  the  Presi-
 dent  in  relation  to  the  State  of  Gujarat.
 [Placed in  Library.  See  No,  LT-257/73.}

 wesenemmenan

 DECEMBER  10,  1971

 1002  hrs,

 RAILWAY  CONVENTION  COMMITTEE

 Movures
 SHRI  R.  K.  SINHA  (Faizabad)  :  I  big  to

 lay  on  the  Table  Minutes  of  the  First,  Second,
 Third  and  Fourth  Sittings,  of  the  Railway
 Convention  Committee  1971,  held  on  the  6th
 and  2lst  September,  20th  October  and  30th
 November,  respectively.

 0.03  hrs.
 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  I  have  to  report  the
 following  messages  received  form  the  Secret-
 ary  of  Rajya  Sabha;

 a)  In  accordance  with  the  provisions  of
 sule  27  of  the  Rules  of  Procedure
 and  conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  m-
 from  the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sittmg  held  on  the  8th
 December  1971,  passed,  in  accord«
 ance  with  the  provisions  of  article
 368  of  the  Constitution  of  India,
 without  any  amendment,  the  Con-
 stitution  (Twenty-fifth  Amendment)
 Bill,  97l,  which  was  passed  by  the
 Lek  Sabha  at  its  sitting  held  on
 the  Ist  December  1971."

 (ii)  “In  accordance  with  the  provisions  of

 (iti)

 rule  27  of  the  Rules  of  Procedure
 and  Conduct  of  Businew  in  the
 Rajya  Sabha,  I  am  directed to  in«
 form  the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on  the
 9th  December,  1971,  passed,  in
 accordance  with  the  provisions  of
 article  368  of  the  Constitution  of
 India,  without  any  amendment,  the
 Constitution  (Twenty-rixth  Amend.
 ment)  Bill,  I97!,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting  held
 on  the  2nd  Decemker,  1971."

 “In  accordance  with  the  provisions
 of  rule  27  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business,  in  the
 Rajya  Sabha,  I  am  direct~/  to  ine
 from  the  Lok  Sabha  that  the  Rajya
 Sabhe,  at  ite  sitting  held  on  the  9th
 December,  1971,  agreed  without  any
 amendment  to  the  Emergency



 5  Comm,  on  sub,  Lagn.  Rep.

 Risks  (Ggods)  Insurance  Bil,  1971,
 which  was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  8th  Decem-
 ber,  ‘1971.

 (iv)  “In  accordance  with  the  provisions
 of  rule  27  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in  the
 Rayya  Sabha,  I  am  directed  to  infrom
 the  Lok  Sabha  that  the  Rajya  Sabha
 at  its  sitting  held  on  the  9th  December,
 1971,  agreed  without  any  amendment
 to  the  Emergency  Risks  (Under-
 takings)  Insurance  Bill,  1971,  which
 was  passed  by  the  Lok  Sabha,  at  its
 sitting  held  on  the  8th  December,
 1971."

 s

 30.04  brs.

 JOINT  COMMITTEE  ON  OFFICES  OF
 PROFIT

 FIRST  REPORT

 SHRI  D.  BASUMATARI  (Kokrajhar)  :
 Sir,  I  beg  to  present  the  First  Report  of  the
 Joint  Committee  on  Offices  of  Profit.

 PUBLIC  ACCOUNTS  COMMITTEE
 TWENTIETH  REPORT

 SHRI  SEZHIYAN  (Kumbakonam)  :  Sir,
 I  beg  to  present  the  Twentieth  Report  of  the
 Public  Accounts  Committee  regarding  action
 taken  by  Government  on  the  recommendeda-
 tions  contained  in  their  Hundred  and  Thirt-
 eth  Report  (Fourth  Lok  Sabha)  on  Audit
 Report  (Civil),  969  relating  to  the  Ministry
 of  Transport  and  Shipping  and  Audit  Reports
 on  the  Accounts  of  Calcutta,  Bombay  and
 Cochin  Port  Trust.

 Toenail

 COMMITTEE  OF  PRIVILEGES
 @  =  minsr  REPORT

 ®
 SHRI  R.  D,  SHANDARE  (Bombay

 Central)  :  Sir,  y  beg  to  present  the  First
 Report  of  the  Committee  of  Privileges.

 oeermnenpaee

 GQMMITTEE  ON  SUBORDINATE
 LEGISLATION

 Szoonp  Rarour

 SHRI M,  ©.  DAGA  (Pali);  Sir, I  beg

 AGRAHAYANA  19,  893  (SAKA)  B.  a  A  6

 to  present  the  Second  Report  of  the  Commi-
 ttee  on  Subordinate  Legislation.

 0.06  hrs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR)  :  Sir,  I  rise
 to  that  Government  Business  in  this
 House  during  the  week  commencing  from
 Monday,  the  !3th  December,  1971,  will  consist
 of  :-—

 (1)  Consideration  of  any  item  of  Gover-
 ment  Business  carried  over  from
 today’s  Order  Paper.

 (2)  Discussion  on  the  Resolution
 regarding  Interim  Report  of  the
 Railway  Convetion  Committee.

 (3)  Discussion  on  the  Statutory  Retolu«
 tion  seeking  disapproval  of  the  Delhi
 Road  Transport  Law  (Amemdment)
 Ordinance,  97]  and  consideration
 and  passing  of  the  Delhi  Road  Tra-
 sport  Laws  (Amendment)  Bill,  1971,

 (4)  Consideration  and  passing  of  :

 (a)  The  Industries  (Development
 and  Regulation)  Amendment
 Bill,  1971,

 (b)  The  Personal  Injuries  (Compen-
 sation  Insurance)  Amendment
 Bill,  1971,

 (c)  The  Personal  Injuries  (Emerge-
 ncy  Provisions)  Amendment
 Bill,  1971,

 (d)  The  Easential  Commodities
 (Amendment)  Bill,  1971,

 (5)  Consideration  of  a  motion  for  \.odi-
 fication  of  the  Prevention  of  Food
 Adulteration  (Second  Amendment)
 Rules,  1971,  given  notice  of  hy  Shri
 N.  K.  P.  Salve.

 SHRI  S.M.  BANERJEE  (Kanpur)  :  Six,
 we  should  have  some  discussion  on  the  inter
 national  situation  with  reference  to  the
 American  attitude,

 MR,  SPEAKER:  They  say  that  there
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 are  only  a  few  days  left  and  the  business  is
 more  than  the  time  available.

 SHRI  s.  M.  BANERJEE:  We  should
 have  one  or  two  hours’  discussion.  We  do  not
 know  what  is  our  attitude.

 MR.  SPEAKER  :  Yes,  I  quite  agree
 with  this.

 SHRI  RAJ  BAHADUR  :  May  I  request
 the  House  that  in  the  situation  we  are  faced
 with,  it  may  be  left  to  Government  to  decide
 whether  it  will  be  in  the  interest  of  the
 country  and  our  maximum  war  effort  to  hold
 a  discussion  in  the  House  on  the  international
 situation  or  not  ?

 SHRI  S.M.  BANERJEE:  We  want  to
 discuss  the  war  situation.  We  want  to  criti-
 cise  the  American  behaviour,  We  know  our
 responsibility  towards  war.  We  want  to  help
 the  country.

 SHRI  H.  N.  MUKERJEE  (Calcutta—
 North-East)  :  Very  important  statement  are
 being  made  by  foreign  Governments  like
 United  State  and  West  Germany  which  impi-
 nge  on  our  international  policy  as  well  as  our
 ecpnomic  policy  and  all  the  rest  of  it.  The
 Government  and  the  country  should  give  a
 proper  answer.  Parliament  is  the  only  forum
 where  that  answer  can  be  formulated  with
 the  support  of  the  people’s  representatives.
 Therefore,  as  soon  as  possibie,  there  should
 be  a  discussion  on  these  matters.

 SHRI  RAJ  BAHADUR  :  I  concede  that
 Parliament  is  the  most  important  forum  for
 the  ventilation  of  the  nation’s  views.  At  the
 same  time,  the  Government  has  been  sbsolu-
 tely  alert  in  regard  to  the  statements  which
 are  being  made  by  forcign  Governments  and
 we  are  making  all  diplomatic  moves  and
 countermoves,  that  are  necessary.  And  in
 the'interest  of  the  success  of  those  moves,
 it  is  necessary  that  the  time  and  the  desirability
 of  helding  a  discussion  may  be  left  to
 the  (overnment.

 SHRI  s.  M.  BANERJEE:  The  condem-
 sation  of  the  American  attitude  aut  be
 there...»  (Zelerruption)

 MR,  SPRAKER:  You  have  already  said
 it.  Nothing  more  than  that.  Dr.  Karan  Singh,

 eel

 DECEMBER  10,  1971

 20.20  hrs.

 STATEMENT  RE.  CRASH  OF  INDIAN
 AIRLINES  AVRO  AIRCRAFT  NEAR

 MADURAI

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 I  regret  to  inform  the  House  that  Indian
 Airlines  Avro  aircraft  VT—DXG  while  on  a
 scheduled  fight  from  Trivandrum  to  Madurai
 yesterday  crashed  near  village  Cumbam  which
 is  situated  on  the  road  from  Kottayam  to
 Periyakulam  in  Uttamapalaiyam  Taluka  about
 90  kilometres  from  Madurai  at  approximately
 2.30  hours.  This  point  is  roughly  20)  miles  off
 the  approved  track.  The  aircraft  had  taken
 off  from  Trivandrum  at  1.54  hours  with  27
 passengers  and  a  crew  of  four.  A  list  of  the
 passengers  and  crew  is  laid  on  the  table  of
 the  House.  There  are  eleven  survivors  who
 are  receiving  medical  treatment  at  Madurai.

 The  estimated  time  of  arrival  at  Madurai
 was  226  hours.  According  to  the  weather
 forecast  available  to  the  pilot  the  sky  in  the
 area  was  generally  overcast  with  scattered
 light  showers.  Wind  velocity  was  moderate
 and  visibility  good.

 Capt.  K.  L.  Reddy,  a  pilot  with  24  years
 of  command  experience,  had  his  last  contact
 with  Madurai  Control  at  12.18  hours  when
 he  reported  that  he  was  decending  from  1000
 feet,  and  gave  his  expected  time  of  arrival
 at  Madurai  as  12,26  hours.  When  the  air-
 craft  failed  to  land  at  the  expected  time,
 ‘overdue’  action  was  initiated  immediately
 and  all  nearby  airfields  were  alerted.  Simul-
 taneously,  search  was  undertaken  with  a
 Tiruchirapalli-based  helicopter,  a  Pushpak
 aircraft  from  Trivandrum  and  a  naval  Dakota.

 The  first  information  about  sighting  the
 wreckage  was  received  by  Indian  Airlines
 Regional  Headquarter,  Madras  at  16,90

 The  Avro  aircraft  have  had  a  singularly
 socident-free  record  in  the  service  ofVidian
 Airlines  ever  eince  they  were  introduced  in
 ‘1967,  A  court of  enquiry  is  being  vet  up  to
 Tovestigate  the  cpuse  Of  the  accident.  The
 Hise  will  join  ime  in  exposing  our  deep
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 sympathy  with  the  families  of  the  bereaved,
 and  praying  fot  the  speed  recovery  of  the
 injured.

 List  of  Passengers  and  Grew

 SURVIVORS

 Mr.  K.  S.  Mani
 Mr.  Nagarajan
 Master  Rajesh
 Master  Raghunath
 Mr.  K.  K.  Nambiar
 Mr.  K.  छ,  R.  Nair
 Brig.  A.  Ss.  Jaind
 Capt.  C.  8.  Menon
 Miss  Marry  Flora

 40.°Mr.  P.  A.  Seshan
 11,  Mr.  K.  R,  oO.  Nair

 BONOVsLYENY

 KILLED:

 Mr.  Sharma
 Mrs,  Sharma
 Mr.  Vishwanathan
 Mrs.  A.  Shyamala
 Mr.  Kurup
 Mr.  Abdul  Hamid
 Mr.  Badhran
 Mr,  Zaidin
 Dr.  A.  Mathews

 10,  Mrs,  Stella  Gomez
 il.  Mrs.  0.  Lyons
 W2  Mr.  7,  L.  Fernandez
 Be  Mr.  0.  Chandrasekara  Pillai
 i4.  Mr.  N.  rom  John
 15,  Mr.  James  Joseph
 16,  Mr.  J.  Liladhar

 ss
 9०

 ५
 9१
 9९

 र

 40.i4.  bra.  °

 TAXATION  LAWS  (AMENDMENT)  BILL
 Extention  ov  ‘Tua  yor  Paaserrarton  oF

 Surscr  Comurrrsz  Report

 "GARLBHAWGAT  JHA  AZAD  (Bhagal-

 Bills  introduced  40

 pur):  I  beg  to  move:

 That  this  House  do  extend  the  time
 for  the  presentation  of  the  Report  of  the
 Select  Committee  on  the  Bill  further  to
 amend  the  Income-tax  Act,  1961,  the
 Wealth-tax  Act,  957  and  the  Gift-tax
 Act,  958  upto  the  last  day  of  the  first
 week  of  the  Budget  Session  (1972).”"

 MR.  SPEAKER  :  The  question  is  :

 “That  this  House  do  extend  the
 time  for  the  presentation  of  the  Report  of
 the  Select  Committee  on  the  Bill  further
 to  amend  the  Income-tax  Act,  I96I,  the
 Wealth-tax  Act,  I957  and  the  Giftetax
 Act,  958  upto  the  Ist  day  of  the  first
 week  of  the  Budget  Session  (I972),”

 The  motion  was  adopted.

 0.5  hra.

 PAYMENT  OF  GRATUITY  BILL*

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR)  :  I  beg  to  move  for  leave  to  introduce

 a  Bill  to  provide  for  a  scheme  for  the  pay-
 ment  of  gratuity  to  employees  engaged  in
 factories,  mines,  plantations,  shops  ot  other
 establishments  and  for  matters  connected
 therewith  or  incidental  thereto.

 MR,  SPEAKER:  The  question  is  :

 ‘That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  a  scheme  for  the
 payment  of  gratuity  to  employees  engag-
 ed  in  factories,  mines,  plantations,  shops
 or  other  establishments  and  for  matters
 connected  therewith  or  incidental
 thereto."

 The  motion  was  adopted.  *

 SHRI  RB.  छू,  KHADILEAR  ;  I  introdyce
 the  Bul.t

 re memmanall

 ‘*Publithed  in  the  Gazette  of  India  Extraordinary,  Part  L,  Bection  g  dated  £0.42,74,
 Totradyedd sesh  the  recumpmuteniation  of  the  Preikdent,
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 wrt

 Read  Transport  Lams  2

 0.6  hrs,

 INDUSTRIES  (DEVELOPMENT  AND  RE-
 GULATION)  AMENDMENT  BILL*

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  MOINUL  HAQUE
 CHOUDHURY)  :  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend  the  In-
 dustries  (Development  and  Regulation)  Act,
 1951,

 MR.  SPEAKER  :  The  question  is  :
 “That  leave  be  granted  to  introduce

 a  Bill  further  to  amend  the  Industries
 (Development  and  Regulation)  Act,  1951"

 The  motion  was  adopted.
 SHRI  S.  M.  BANERJEE  (Kanpur):  I

 would  only  like  to  know  whether  this  Bill  is
 going  to  be  passed  in  this  session.  This  is  an
 ordinance.

 MR.  SPEAKER  :  Let  him  introduce  the
 Bill,  Why  do  you  interrupt  in  between  ?
 This  is  for  leave  and  not  for  introduction.

 SHRI  MOINUL  HAQUE  CHOUDHU-
 RY  :  I  introduce  the  Bill.t

 SHRI  S,  M.  BANERJER:  This  is  an
 ordinance.  We  want  to  know  if  this  Bill  and
 the  other  Bill  on  gratuity  are  going  to  be
 taken  up  in  this  session  and  passed.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)  :  We
 shall  try  to  do  our  best,  within  the  time  at  our
 disposal.

 STATEMENT  RE  :  INDUSTRIES  (DEVE-
 LOPMENT  AND  REGULATION)  AMEND-

 MENT  ORDINANCE

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  MOINUL  HAQUE
 CHOUDHURY)  :  I  beg  to  lay  on  the  Table
 8  cop}  of  the  explanatory  statement  (Hindi
 and  English  versions)  giving  reasons  for  im-
 anediate  lngislation  by  the  Industries  (Develop-
 ment  and  regulation)  Amendment  Ordinance,
 1971,  as  required  under  rule  (7I)  of  the  Rules

 Ord,  (St.)
 of  Procedure  and  Conduct  of  Business  in  Lok
 Sabha.  /Placed  in  Library,  See  No,  LT+I258/7l.]

 DELHI  ROAD  TRANSPORT  LAWS
 (AMENDMENT)  BILL*

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)  :  I
 beg  to  move  for  leave  to  introduce  a  Bill
 to  provide  for  the  establishment  of  a  Road
 Transport  Corporation  for  the  Union  territory
 of  Delhi,  and,  for  that  purpose,  further  to
 amend  the  Road  Trasport  Corporation  Act,
 1950,  and  the  Delhi  Municipal  Corporation
 Act,  ‘1957,  and  for  matters  connected  there-
 with  or  incidental  thereto.

 MR.  SPEAKER  :  The  question  is  :

 “The  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  establishment  of
 a  Road  Transport  Corporation  for  the
 Union  territory  of  Delhi,  and,  for  that
 purpose,  further  to  amend  the  Road
 Transport  Corporation  Act,  1950,  and  the
 Dethi  Municipal  Corporation  Act,  1957,
 and  for  matters  connected  therewith  or
 incidental  thereto.”

 The  motion  was  adopted.

 SHRI  RAJ  BAHADUR  :  I  introduce  the
 Bill.

 STATEMENT  RE  :  DELHI  ROAD  TRANS-
 PORT  LAWS  (AMENDMENT)

 ORDINANCE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR):  I
 beg  to  lay  on  the  Table  a  copy  of  the  explana-
 tory  statement  (Hindi  and  Engli¢  versions)
 giving  reasons  for  immediate  legijlation  by
 the  Delhi  Road  Transport  Laws  (Amendment)
 Ordinance,  ‘1971  as  required  eunder  rule  7]
 (0)  of  the  Rules  of  Procedure  and  Conduct  of
 Business  in  Lok  Sabha,  [Placed  in  Library.  Ses
 No,  LT+I259/74,J

 Somnaneaeeadll

 *Published  in  the  Gazette  of  India  Extraordinary,  Patt  H,  Section  2,  dated  0-I2-7I,
 {introduced  with  the  recommendation  of  the  President,
 *Published  in  the  Gasette  of  Indin  Extraordinary,  Part,  TI,  Section  2,  dared  104271



 ate  AGRAHAYANA  I9,  I898  (SAKA)  Asian  Refractories  Led.  4
 (Aegn,  etc.)  Bill

 0.8  hrs.  set  up  our  own  refractory  plant  nearby  ine

 ASIAN  REFRACTORIES  LIMITED
 (ACQUISITION  OF  UDERTAKING)

 BILL—Contd.

 MR.  SPEAKER  :  We  will  now  resume
 discussion  on  the  Asian  Refractories  Ltd.
 (Acquisition  of  Undertaking)  Bill.

 Sardar  Swaran  Singh  II

 SHRI  SWARAN  SINGH  SOKHI  (Jam-
 shedpur)  :  How  much  time  is  allowed  to  me,
 Sir?

 MR~°SPEAKER  :  As  much  time  as  you
 want.  I  will  try  your  stamina  to-day.  You
 can  speak  for,  say,  about  ten  minutes.

 SHRI  SWARAN  SINGH  SOKHI:  I
 resume  my  speech  on  this  Asian  Refractories
 Ltd.  (Acquisition  of  Undertaking)  Bill.  I  do
 not  know  how  the  sum  of  Rs.  8]  lakhs  has
 been  arrived  at.  How  have  they  calculated
 it  ?  As  far  as  my  information  goes,  the  Speci-
 alist  in  the  Bokaro  Steel  Plant,  Mr.  Chiber,
 was  in  the  service  of  Mr.  Rampuria  and  from
 that  company  he  joined  the  Bokaro  Steel
 Plant  and  Mr.  Rampuria  has  swallowed
 huge  sums  of  money  and  there  are  liabilities
 also  on  this  plant  of  several  crores  of  rupees.

 MR,  SPEAKER  ;  Let  not  the  hon.  Mem-
 ber  mention  the  names  of  persons  who  are  not
 here  to  defend  themselves,  He  can  mention
 the  point  otherwise,

 SHRI  S.  M.  BANERJEE  (Kanpur)  :  He
 can  say  that  A  has  swallowed  money,  B  has
 swallowed  money  and  so  on.

 not  present  in  the  House.
 allow  it.  he  is  a  new  Member,  I  am
 drawing  his  attertion  to  this.

 e
 SHRI  SWARAN  SINGH  SOKHI:  I  want

 to  point  out  that  this  refractory  plant  was
 closed  down  in  968  is  merely  a  junk  now,

 tead  of  trying  to  take  it  over.  Anyway,
 because  of  the  policy  of  Government,  they
 have  decided  to  take  it  over.  No  doubt,  I
 support  this  Bill.  But  I  feel  that  this  is  a  matter
 which  should  have  been  gone  thorough  into
 before  Rs.  8  lakhs  had  been  sanctioned  to
 be  paid  in  the  court.

 I  would  also  like  to  submit  that  the
 management  of  this  refractory  plant  should  be
 kept  out  of  the  Bokaro  steel  plant  management.
 There  should  be  a  separate  company  formed
 for  the  management  of  this  refractory  plant.

 Regarding  compensation,  I  would  like  to
 know  we  should  pay  any  compensation  at  all,
 especially  after  we  have  passed  the  Constitu-
 tion  Amendment  Bill  recently.  Again,  why
 should  we  pay  interest  at  the  rate  of  7  per
 cent  ?  The  interest  rate  on  saving  accounts
 in  banks  is  just  about  3}  per  cent  or  4  per
 cent,  unless  the  amount  be  in  fixed  deposit.
 I  feel  that  we  should  not  pay  any  compensa-
 tion  at  all  Again,  the  word  used  is  ‘amount’.
 One  hon.  friend  of  mine  wanted  to  raise  this
 issue,  but  I  had  asked  him  not  to  press  that
 point.  The  word  ‘amount’  also  means  com-
 pensation.  It  means  full  value.  This  is  the
 Meaning  that  we  find  for  this  word  in  the
 dictionary.  Amount  means  full  value,  So,  I
 do  not  know  what  legal  implications  we  shall
 have  to  face  later  on.  I  am  not  a  lawyer,  but
 still  this  is  what  I  could  read  from  the  diction-
 ary.  So,  I  feel  that  compensation  should  not
 be  paid.  Again,  if  at  all  we  have  to  pay  this
 amount  of  Rs.  81  lakhs  we  should  pay  it
 immediately,  just  as  we  had  paid  to  Birlas  a
 few  months  back,  and  we  should  not  pay
 7  per  cent  interest  on  it.  I  would  like  to  know
 why  we  should  pay  7  per  cent  interest.

 AN  HON.  MEMBER  :  The  Asian  Refra»
 ctories  also  belongs  to  the  Birlas.

 SHRI  SWARAN  SINGH  SOKHI:  It
 may  be  so.  I  do  not  know.

 Now,  I  want  to  say  a  word  about ¢he  fire
 that  broke  out  in  the  Bokaro  steel  plant.  I
 would  like  to  remind  the  hon.  Minister of  the
 request that  I  had  been  making at  one  of  the
 Committee  meetings  of  which  I  happen  to  be
 the  convener,  namely  the  msectings  of  the  com-
 mittee  on  Steel,  Mines  and  Metals.  The  hon.
 Miniater  has  not  so  far  paid  any  beed  to  it.  If
 only  be  bad  heeded  to  what  I  had  said,  there
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 would  have  been  no  fire  at  all.  It  wasa
 mysterious  fire  which  took  place  in  the  Bokaro
 steel  plant.

 Who  is  responsible  for  this  ?  Are  we  going
 to  complete  it  by  3]  December  as  stated  by
 the  Minister  ?

 MR.  SPEAKER  :  He  is  off  the  track.

 SHRI  SWARAN  SINGH  SOKHI:  I
 wanted  to  put  it  in  because  this  is  also  con-
 nected  with  the  Bokaro  steel  plant,  steel,
 mines  and  metals.  They  all  come  in  one.  I
 am  also  Convener  of  the  Steel,  Mines  and
 Metals  Committee  here.

 आधा  खाना  क्या  फायदा  ?  Of  course,  I
 do  appreciate  that  I  have  gone  a  little  bit
 away  from  the  main  subject.  But  as  my
 Mimater  stated  in  one  of  the  booklets  which
 he  supplied  to  us  recently,  Members  of  Par-
 Hament  are  supreme.  When  we  are  the  sup-
 reme  body,  we  should  know  everything  that  is
 happening.  The  officers  are  our  servants.  We
 should  have  our  say  in  every  matter.  They
 think  MPs  are  ordinary  people.  They  do  not
 bother  about  it.  I  am  sorry  to  say  this
 about  our  officers,  the  bureaucrats.  They
 should  be  taken  to  task,  whoever  may  be
 found  guilty.  What  action  will  be  taken
 against  the  officer  who  gives  away  Rs.  \0
 crores  and  after  0  days  says,  ‘I  do  not  know’.
 ‘When  funds  are  mishandled  like  this,  what  is
 the  action  going  to  be  taken.

 MR,  SPEAKER  :  This  is  about  refracto-
 ries,  not  refractory  officers.

 ली  ito  पी०  |, |  (हापुड़):  इसी  लिये

 कहते  हैं  कि  हिन्दी  में  बोलो  t

 aft  स्वर्ण सिह  सोशी  :  इसमें  कई  बातें

 ऐसी  हैं  जी  सिर्फ  अंग्रेजी  भें ही  बताई  जा

 सकती हैं  हिन्दी  में  बड़ी  मुश्किल  हो  जाती
 है। इसी  लिये  मैं  अंग्रेजी  में  बोल  रहा  हूं।  मैं

 इतना  पढ़ा  लिखा  नहीं  हूं,  लेकिन मैं  चाहता  हूं
 ह.  सारी  बातें  मिनिस्टर साहब  की  सारी में  जा
 जायें। हिन्दी  में  रिप्रीक्ट्री  के  माने  मुश्किल  हो
 जाता  है,  इंडियन  कहता  मुश्किल  हो
 जाता  है।

 Ltd.  (Acgn.  ste.)  Bill  pS  |

 Shri  Mohan  Kumaramangalam  spoke
 yesterday  about  the  refractories,  but  he  never
 mentioned  as  to  how  he  arrieved  at  this
 amount,  why  he  is  going  to  pay  it  and  what
 was  the  urgency  in  taking  it  over  by  ordinante.
 It  could  easily  have  been  discussed  here  in
 the  ordinary  course.  Since  we  are  committed
 to  it,  we  have  got  to  support  the  Bill.

 Again  I  would  like  to  come  to  the  Bokaro
 steel  plant,  though  it  may  be  a  little  out  of
 the  way.  There  is  a  lot  of  bungling  going  on
 there.

 MR.  SPEAKER:  In  using  the  refrac-
 tories  ?

 SHRI  SWARAN  SINGH  SOKHI:  An-
 other  thing  is  surprising.  Refractories  are  the
 bricks  used  in  blast  furnace,  coke  ovens  and
 open  hearths.  How  could  they  be  destroyed
 by  fire  when  they  are  meant  to  be  in  the  fire
 always?  How  could  a  crore  of  rupees  be  set
 off  against  this?  To  save  their  skin,  the
 officers  have  managed  to  do  this.  It  is  sabot-
 age,  planned  sabotage  as  happened  in  the
 Rourkela  steel  plant.  An  enquiry  committee
 should  be  constituted,  consisting  of  Members
 of  Parliament.  I  may  repeat  this  request
 again.  That  committee  should  go  into  this
 question.  They  say  that  mx  thousand  tonnes
 of  refractories,  both  Indian  and  Russian  made
 were  destroyed.  How  could  they  be  destroyed
 by  fire?  I  want  to  know  from  the  Minister.
 Refractories  are  meant  for  furnaces.  You  put
 them  in  the  furnaces.  As  soon  as  the  last
 brick  is  put  in  the  blast  furnace,  it  is  ready
 for  commissionining  the  next  day.  It  is  not
 that  it  will  take  six  months,  as  remarked  by
 Shri  Shahnawaz  Khan  the  other  day  in  Parfia-

 that  when  the  last  brick  is  put  it  is  ready  for
 commissioning  the  next  day,  within  24

 hours,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRI
 SHAHNAWAZ  KHAN):  How  long  docs  it



 is  ready  for  commissioning.  I  want  to  chal-
 lenge  what  the  Minister  said.  If  you  know  it,
 tell  me.  (Jnterruption.)  He  was  putting  some-
 thing  into  my  head.  I  was  born  in  Jamshed-
 pur,  the  steel  city  of  India,  and  I  know.  Ask
 mre  any  question  on  steel.

 SHRI  SHAHNAWAZ  KHAN:  I  am
 quite  incapable  of  putting  anything  into  his
 head.

 SHRI  SWARAN  SINGH  SOKHI:  Please
 do  not.  If  you  do  not  know,  keep  quiet.

 MR.  SPEAKER:  Order,  order.  Please
 conclude,  You  have  taken  much  time.

 SHRI  SWARAN  SINGH  SOKHI:  Tam
 sorry  to  note  that  refractories  amounting  to
 the  tune  of  Rs.  |  crore  were  destroyed.  Who
 is  responsible  for  that  Rs.  |  crore?  Mr.
 Kumaramangalam  says  Rs.  |  crore  is  nothing
 for  this  steel  plant.  If  you  spend  something
 from  your  pocket,  you  will  know  it  Can  you
 spend  just  ten  paise  without  knowing  what  it
 is  for?  You  will  think  twice  to  buy  the
 Evening  News  at  the  street  crossing  over  there.
 (Interruption).  It  is  our  money  ;  it  is  the  tax-
 payers’  money.  if  I  do  not  pay  tax,  my
 house  in  Jamshedpur  will  be  auctioned.  It  is
 the  tax-payers’  money.  Officers  who  are
 getting  just  Rs.  3,000  a  month  are  givn
 powers  to  spend  a  thousand  crores  of  rupees.
 Their  property  should  be  confiscated.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMANG-
 ALAM)  :  Whose  property  ?

 MR.  SPBAKER:  He  says  your  property.
 SHRI  SWARAN  SINGH  SOKHI:  Not

 his,  I  say  that  the  property  of  those  officers
 found  guilty  should  be  confiscated,  and  they
 should  be  put  behind  the  bars.  Otherwise  we
 canpot  run  ae  steel  plants  like  this,

 MR.  SPEAKER:  Yes;  thank  you  very
 much,  That  wil]  Go,  You  are  confiscating  the
 time  of  the  House.

 SHRI  SWARAN  SINGH  SOKHI:  Thack

 *SHRI  J.  M,  GOWDER  (Milgicis):  Mr.
 Speaker,  Sir,  tam,  grateful  to  you  foc  giving

 me  an  opportunity  to  speak on  the  Adan
 Refractories  Limited  (Acquisition  of  Under-
 taking)  Bill  on  behalf  of  my  party,  the
 Dravida  Munnetra  Kazhagam.  I  whole
 heartedly  welcome  this  Bill  as  it  envisages  the
 taking  over  of  a  unit  whose  products  are  very
 essential  for  our  steel  plants.  On  another
 count  also  this  Bill  has  to  be  welcomed  because
 this  laudable  step  has  been  taken  at  the  time
 when  the  country  is  faced  with  a  grave
 national  crisis,

 Sir,  this  unit  started  commercial  produc-
 tion  in  the  year  1966,  but  for  a  variety  of
 reasons  it  had  ceased  operations  in  June
 1968,  we.  in  less  than  two  years  of
 starting  commercial  production.  We  do  not
 know  the  factors  that  contributed  to  the
 closure  of  the  unit,  whether  it  was  running  at
 a  loss  or  at  a  profit.  Ifthe  umit  ceased
 operations  within  two  years  because  it  had
 been  losing  heavily,  Ido  not  know  why  such  a
 unit  should  be  taken  over  by  the  Government
 at  this  juncture.  I  would  like  to  have  some
 clarifications  from  the  hon.  Minister  regarding
 these  variety  of  reasons  on  account  of  which
 the  unit  stopped  functioning.

 The  argument  now  advanced  by  the
 Government  ३.  that  for  the  purpose  of
 augmenting  supplica  of  refractories  to  meet
 the  essential  requirements  of  the  iron  and
 steel  industry  in  the  public  sector  this  unit
 has  been  taken  over.  If  this  is  so,  I  would
 like  to  know  why  there  should  be  a  delay  of
 three  years  in  issuing  the  President’s  proclamas
 tion  taking  over  this  unit?  Perhaps,  it  has
 been  left  to  Shri  Mohan  Kumaramangalam,
 the  Minister  of  Steel  hailing  from  the  South,
 to  realise  the  urgent  necessity  of  mecting  the
 essential  requirements  of  the  steel  industry  in
 public  sector  and  to  take  such  a  progressive
 step.  On  this  score,  I  should  pay  my  humble
 compliments  to  the  hon,  Minister  for  taking
 this  step  at  the  appropriate  time  without

 ge  _  =  =  s  ry
 President  and  the  Government  was
 the  fact  that  the  Lok  Sgbha  bad  ॥... उ  conv

 ह...  ccigionl  specch  wan  delivered  x  Taal,
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 vened  on  5..397i,  just  28  days  after  the
 issuance  of  this  Ordinance.  Having  waited  for
 three  years,  could  the  Government  not  have
 waited  for  28  days  more  so  that  they  could
 have  introduced  straight  forward  a  legislation
 to  this  effect  in  the  Lok  Sabha?  By  taking
 recourse  to  the  method  of  issuing  Presidential
 Ordinances  just  before  the  meeting  of  the
 Parliament,  I  am  strongly  of  the  view,  that
 the  Parliament  comprising  of  the  elected
 Members  has  been  treated  in  a  derogatory
 way  by  the  Government.  I  would  like  to
 appeal  to  the  Government  that  they  should
 restrain  themselves  a  little  in  taking  such
 hasty  steps,

 Sir,  only  last  week  this  House  approved
 with  absolute  majority  the  Constitution
 Twenty-fifth  Amendment  Bill,  taking  away
 the  word  “compensation”  from  the  Constitu-
 tion  and  by  substituting  it  with  the  word
 “amount”.  But,  within  a  week  we  find  that
 the  word  “compensation”  has  crept  in  this
 Bill.  The  cardinal  principle  in  passing  the
 Constitution  Amendment  Bill  was  that  when-
 ever  a  private  property  was  taken  over  by  the
 Government  in  public  interest,  adequate
 compensation  or  compensation  on  market
 value  of  the  property  nced  not  be  given  by
 the  Government.  But,  here  this  Unit  will
 receive  a  compensation  of  Rs.  ‘8!  lakhs,  in
 addition  to  the  amount  of  Rs.  .40  crores  to
 be  spent  by  the  Government  on  setting  the
 plant  right.  As  the  hon.  Member  who  preceded
 me  stated  emphatically,  the  Government  could
 as  well  have  started  a  plant  anew.  I  can
 understand  if  the  unit  which  is  running  in  a
 good  condition  is  taken  over  at  such  a  cost.
 But,  here  so  much  amount  as  compensation  is
 to  be  paid  for  a  plant  which  ceased  operations
 within  two  years  of  starting  for  a  variety  of
 reasons.  In  addition  to  the  compensation  to
 be  paid,  the  Government  propose  to  give  7%
 interest  for  the  amount  of  compensation  to  be
 paid  in  40  instalments.  It  is  inexplicable  to  me
 why  mach  a  high  rate  of  interest  at  7%  should
 be  paid  by  the  Government.  I  would  suggest
 that  the  amount  of  Rs.  81  lakhs  should  be
 paid  in  one  lump  sum  to  that  the  Government
 fan  save  at  least  this  interest  at  7%  per
 nnnum.  I  am  sure  that  the  hon.  Minister  will
 give  serious  consideration  to  this  suggestion.

 Before  हैं  conclude,  I  would  say  with  all
 force  at  my  command  that  when  any  unit
 from  the  private  sector  is  taken  over  by
 Government,  it  must  be  appreciated  that  that
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 unit  has  been  fully  exploited  to  the  optimum
 level  by  the  private  sector  and  as  such  no
 compensation,  for  which  we  have  now  constitue
 tional  sanction,  should  be  paid  by  the
 Government.  I  would  add  that  the  Govern-
 ment  should  utilise  fully  the  powers  given  to
 them  under  the  Constitution,  which  has  been
 recently  amended,  and  refrain  from  bringing
 before  this  House  legislative  measures  giving
 compensation  to  a  private  sector  unit  taken
 over  by  the  Government.

 With  these  words.  I  conclude.

 श्री  दामोदर  पांडे  (हजारीबाग)  :  मैं  इस
 बिल  का  समर्थन  करता  हूं  ।  साथ  ही  साथ  मंत्री
 महोदय  और  भारत  सरकार  को  बधाई  देता  हूं
 कि  बहुत  दिनों  के  बाद  उन्होंने  एक  अच्छा  काम
 किया  है।  यह  मैं  इसलिए  कह  रहा  हूं  कि
 रिफ्रैक्टरी  की  हालत  हमारे  देश  में  बहुत  खराब
 है  ।  पिछले  साल  केवल'  हिन्दुस्तान  स्टील  को
 दस  करोड़  रुपये  की  रिफ्रैक्टरी  विदेश  से  मंगाना
 पड़ा  ।  बोकारों  स्टील  की  करीब  सत्तर  हजार
 टन  मंगाना  पड़ा  रिफ्रैक्ट्रीज  विदेश  से  ।  इसकी
 सिर्फ  हिन्दुस्तान  स्टील  या  बोकारो  स्टील
 को  ही  जरूरत  नहीं  है  बल्कि  जहां  जहां  भी
 बैटर  होती  है,  मन  भटिद्यां  होती  हैं  वहां-वहां'
 रिफ्रैक्टरी  की  आवश्यकता  पड़ती  है।  मेरी
 व्यक्तिगत  जानकारी'  है  कि  बहुत  से  ऐसे  भी  कार-
 खाने  हैं  जहां  बिल्कुल  आवश्यक  हो  जाता  है  कि
 रिफ्रैक्टरी  विदेशों  से  मंगाई  जाएं  और  एयर
 फ्रेट  पे करके  उसको  मंगाना  पड़ता  है  और  इस
 तरह  से  उनको  मंगाना  देश  के  लिए  बहुत  मंहगा
 पड़ता  है।  सरकार  ने  बहुत  पहले  965  भें  ही
 एक  बहुत  बड़ा  रिफ्रैक्टरी  प्लांट  बनाने  का  निश्चय
 किया  था  लेकिन  जिस  तरह  से  कुछ  अजीब  सी
 हालत  कुछ  समय  पहले  से  चली  आ  रही  है--
 कार के  बारे  में  हम  लोग  पहले से  सुनते
 आ  रहे  हैं  कि  छोटी  कार  ह”  लेकिन  अभी
 तक  बनी  नहीं  है  ध ा  उसी'  तरह  से  यह  प्लॉट
 भी  नहीं  लग  सका  है  |  पब्लिक,  अंडरटेकिग्ज
 कमेटी  कौ  रिपोर्ट  से  मालूम  पड़ता  है  कि  (फैक्ट्री
 मैनुपीक्चरज  के  प्रेशर  की  बजह  से  शायद  वर्म-
 सेंटर  उस  कारखाने  को  नहीं  बना  सकी  ।  यह  प्लॉट

 सोलह  करोड़  की  लागत  से  उनसे  ब्रासा  था।



 965  में यह  बनते  वाला  था  लेकिन  अभी  तक
 भी  नहीं  बत  पाया  है।  इसका  नतीजा  यह  हो
 रहा  है  कि  हर  साल  करीब  सोलह  करोड़  रुपये

 हम  लोग  विदेशों  मे  इस  पर  खत्म  कर  देते  हैं  t

 ag  हालत  है  आज  हमारे  देश  की  रिफ्रैक्ट्रीज  के
 मामले  में  ।

 यह  जो  कारखाना  है  इसके  बारे  में  अभी

 हमारे  कुछ  भाइयों  ते  कुछ  बातें  कही  है  1  वे

 बहुत  बेतरतीब  बातें  लगती  है।  कुछ  लोगों  का

 कहना  है  कि  यह  बहुत  पुरानी  रिफ्रैक्टरी  थी
 और  इसे  क्‍यों  लिया  गया,  इसको  ठीक  ढंग  से
 चलाया  नही  जा  सकता  है  और  शायद  यह
 अच्छे  नतीजे  भी  नहीं  दे  सकता  है।  मैं  सीधे
 उनकी  जानकारी  के  लिए  कहना  चाहता  हूं  कि
 यह  कारखाना  देश  के  नवीनतम  कारखानों  में
 से  एक  है  और  शायद  सब  से  नया  कारखाना
 है।  इसके  मालिकों  के  कुछ  पारिवारिक  झंझट
 की  वजह  से  यह  कारखाना  नहीं  चल'  सका  है
 और  थोड़े  दिन  चल  कर  बन्द  हो  गया  है।
 लेकिन  इसकी  सारी  मशीनरी,  इसके  सारे  कल
 पुर्जे  बिल्कुल  नए  है  और  इसकी  क्षमता  को  इसी
 से  आसानी  से  आका  जा  सकता  है  कि  सिर्फ
 एक  करोड़  रुपया  खर्च  करके  तीस  हजार  टन
 'रिफ्रक्ट्री  एक  साल  मे  पैदा  हम  कर  सकते  है
 इससे  बढ़िया  चीज  और  क्या  हो  सकती  है,  यह
 मेरी  समझ  से  नहीं  आता  है।  कही  भी  इस
 क्षमता  का  कारखाना  तैयार  करने  मे  आपको
 कस  से  कम  दस  करोड़  रुपया  खर्च  करना
 पड़ेगा  ।  एक  करोड़  बहू  और  अस्सी  लाख  को
 भी  यदि  इस  में  शामिल  कर  लिया  जाए  तो
 करीब  दो  करोड  खर्च  हुआ  और  दो  करोड़  में
 इसको  ले  लिया  जाए  तो  भी  आठ  करोड़  की
 बचत  होती है  ।  यह  क्या  बुरा  काम  है,  यह  समझ
 में  नहीं  आता  है  शौर  हमारे  विरोधी  पक्ष  के
 बोलने  वाले  भाइयों  ने  किस  ढंग  से  इसको  लिया
 है,  इसको  मैं  नहीं  समझ  सका  हूं  ।

 एक  सवाल  पहुं  मी  उठाया  गया  है  कि
 वहां  काम  करने  वाले  मजदूरों  की  छंटनी त  की
 जाने।  मैं  इस  बिचार से  सहमत हूं।  लेकित

 शायद  माननीय  सदस्यों  को  इस  बात की जान- की  जान-

 कारी  नहीं  है  कि  इस  समय  सिवाये  कुछ
 चपरासियों  को  छोड़कर,  जो  उस  कारखाने  की

 हिफाजत  करते  हैं,  वहां  कोई  मजदूर  काम  नहीं
 कर  रहै  हैं।  मेरी  मान्यता  है  कि  उन  अपरा-
 सीटों  की  छंटनी  नहीं  की  जायेगी  और  जो

 मजदूर  पहले  इस  कारखाने  में  काम'  करते  थे,
 उनको  फिर  काम  पर  ले  लिया  जायेगा।

 इस  बिल  मे  यह  नहीं  बताया  गया  है  कि
 इस  कारखाने  को  किस  ढंग  से  चलाया  जायेगा।
 लेकिन  मंत्री  महोदय  ने  अपनी  इन्ट्रोडक्टरी
 स्पीच  में  बताया  है  कि  इस  कारखाने  का
 सम्बन्ध  बोकारो  स्टील  प्लाट  के  साथ  स्थापित
 कर  दिया  जायेगा  |

 मंत्री  महोदय  ने  यह  भी  बताया  है  कि

 यह  कारखाना  |:  महीनों  मे  चालू  हो  जायेगा।
 मैं  इस  बात  से  सहमत  नही  हूं  कि  इसको  चलाने
 के  लिए  छः  महीने  का  इन्तजार  किया  जाये

 we  कारखाना  बिल्कुल  नया  है,  उसमें  सभी

 कुछ  दुरुस्त  है,  उसके  आस-पास  फायर क्ले  का
 भंडार  है,  जो  शायद  कभी  खत्म  नहीं  हो  सकता

 है  और  कोयला  भी  उसके  बहुत  नजदीक  है।
 इस  स्थिति  से  यह  बात  मेरी  समझ  मे  नहीं
 आती  है  कि  इसको  चलाने  के  लिये  छः  महीने
 का  समय  क्यो  रखा  गया  है।  मैं  चाहता  हूं
 कि  इसको  जल्दी  से  जल्दी  चालू  किया  जाग
 और  उन  सभी  मजदूरों  को,  जो  पहले  इसमे
 काम  करते  थे,  फिर  से  ले  लिया  जाये  tv

 एक  और  महत्वपूर्ण  बात  की  तरफ  मैं
 मंत्री  महोदय  का  ध्यान  दिलाना  चाहता  हूं
 जब  मंत्री  महोदय  ने  यह  तय  कर  लिया  हैं  कि
 इस  कारखाते  का  सम्बन्ध  बोकारो  स्टील  प्लांट
 के  साथ  रहेगा,  तो  रिफ्रेक्टरीज  को  रेल  के
 द्वारा  बोकारों  तक  से  जाना  शायद  बहुत
 महंगा  पड़ेगा।  मंत्री  महोदय  खान  मंत्री  भी

 हैं  और  इस  लिए  वह  बैंगनों  की  स्थिति  को
 अच्छी  तरह  समझते  होंगे  ।  इसलिए  बेहतर  बह
 होगा  कि  इस  कारखाने  का  बोकारो  स्टील  प्लॉट  के
 साथ  सड़क  सम्पर्क  कायम  कर  दिया  जाये  और
 सीधे  रोड  से  पोज  मील  की  दूरी  तय  करके
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 [थी  दामोदर  पांडे]
 बोकारो  में  रिफ्रेक्टरीज  की  डिलीवरी  दे  दी
 जाये  ।  इससे  इस  कारखाने  का  भी  भला  होगा
 मौर  बोकारो  स्टील  प्लांट  का  भी  ।  इस  सम्बन्ध
 में  दामोदर  सदी  पर  पुल  बनामे  की  आवश्यकता

 होगी  मुझे  आशा  है  कि  मंत्री  महोदय  इस
 पर  विचार  करेंगे  Vv

 जहां  तक  मेरी  जानकारी  है,  सब  रीमेक-
 टरी  कारखानों  मे  मजदूरों  की  अलग  अलग

 मजदूरी  मुकरने  की  गई  है।  उनकी  वेज  में

 मूनिफाभिटी  लाने  के  लिये  कोई  वेज  बोर्ड  नहीं
 बिठाया  गया  है  और  न  ही  कोई  अन्य  व्यवस्था
 की  गई  है  ny  मंत्री  महोदय  ने  कहा  है  कि  इस
 कारखाने  का  सम्बन्ध  बोका रो  स्टील  प्लांट  के  साथ

 रहेगा  ।  इसलिये  इसको  बोकारो  स्टील  प्लांट  के
 साथ  ही  एम लग मेट  कर  दिया  जाये,  जिससे

 मजदूरों  की  मजदूरी  तय  करने  मे  कठिनाई  न
 हो  ।  बोकारो  में  मजदूरी  का  जो  पैटन  है,  उसको
 इस  कारखाने  में  भी  लागू  कर  दिया  जाये
 अगर  यह  सम्भव  नही  है  और  इसको  एक  अलग
 कम्पनी  बना  कर  ही  रखना  है,  तो  फिर  मैं
 चाहता  हूं  कि  मजदूरी  के  सम्बन्ध  में  कोई
 अग्रिम  समझोता  किया  जाये,  जिससे  कारखाने
 का  काम  चालू  होने  पर  उसमे  कोई  बाधा
 उपस्थित  न  हो  ।

 को  भारत  सिह  चौहान  (धार)  :  अध्यक्ष

 महोदय,  मैं  इस  बिल  का  समर्थन  करता  हूं
 यह  कारखाना  1961  में  स्थापित  हुआ  था।
 फोर्थ  फाइव-ईयर  प्लान  में  इसके  उत्पादन  के
 सम्बन्ध  में  समय  समय  पर  जो  लक्ष्य  रखे  गये
 थे,  उनकी  पूर्ति  नहीं  हुई  और  इस  विषय  में
 भेग्लीजेंस  और  लापरवाही  बरती  गई  और  इसी
 कारण  शासन  को  इसको  अपने  हाथ  में  लेता
 पड़ा  &  11961  में  इसका  प्रोडक्शन  566  और
 I965-66  में  695  था।  968-69  में
 इसकी  कैपेसिटी  1250  आंकी  गई  थी,  जबकि
 प्रोडक्शन  केबल  529  हुआ  1  इन  आंकड़ों  से

 ह. ई  अन्दाज़ा  सरापा  जा  समता  है  कि  फोर्स-
 इन-  गबर  प्लान  के  दौरान  जो  लक्ष्य  विधा-
 रति  किये  गये  a,  उनको  पूरा  करने  के  सम्बन्ध
 हैं  कितनी  लापरवाही  की  गई  4
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 जहां  तक  बोकारो  स्टील  प्लांट  का  सम्बन्ध

 है,  हमने  पहले  भी  उसकी  अनिवार्यता  और
 आवश्यकता  से  इन्कार  नहीं  किया  है।  लेकिन

 चूंकि  पहले  से  स्थापित  कारखाने  भी  अपनी

 पूरी  कैपेसिटी  पर  काम  नहीं  कर  रहे  थे,  इस-
 लिये  हमने  इसका  विरोध  किया  था।  हम
 चाहते  थे  कि  ऐसी  व्यवस्था  की  जाये  कि  वे
 सब  कारखाने  अपनो  पूरी  क्षमता  के  अनुसार
 काम  करें  ।

 8  दिसम्बर,  1970  को  एक  प्रदान के
 उत्तर  में  शासन  ने  बताया  था  कि हूप  इसको
 पब्लिक  सैक्टर  में  सेना  चाहते  हैं।  उस  बात  को
 भी  एक  साल  हो  गया  है।  बोकारो  का  कार-ः
 खाना  अरबों  रुपयों  को  लागत  से  स्थापित  किया
 जाना  है,  लेकिन  उसमे  इतना  बिलम्ब  किया
 गया  है,  जिससे  देश  को  बहुत  हानि  है।  बहू
 कारखाना  पहले  प्राइवेट  सैक्टर  मे  था  ।  उसमे

 पूरा  प्रोडक्शन  नहीं  हुआ  और  उसकी  व्यवस्था
 में  लापरवाही  बरती  गई,  जिससे  देश  को  हानि
 हुई  '  उसको  पब्लिक  सैक्टर  में  लाने  के  लिए  जो
 कदम  उठाया  गया  है,  उसके  लिए  मैं  जरूर
 शासन  को  तारीफ  करता  हूं  और,  जैसा  कि  मैंने

 कहा  है,  मैं  इस  बिल  का  समर्थन  करता  हूं  |
 लेकिन  सवाल  यह  है  कि  इस  बात  की  क्‍या
 गारण्ठी  है  कि  इस  अंडरटेकिंग  को  पब्लिक
 सेक्टर  में  लेने  के बाद  मी  इसके  प्रोडक्शन  का
 जो  लक्ष्य  है,  उसको  पूरा  कर  लिया  जायेगा  ?
 जिस  तरह  से  हमारे  दूसरे  पब्लिक  सैक्टर  अंडर-
 टेकी  चल  रहे  हैं,  उसको  देखते  हुए  यह  शंका
 स्वाभाविक  है  कि  क्या  यह  कारखाना  250
 की  अपनी  कैपेसिटी  के  अनुसार  काम  कर
 सकेगा।  क्योंकि  आज  हमारे  साइट  उदाहरण
 है  और  पब्लिक  सेक्टर्स  के  बारे  में,  उन  में  मी

 इसी  तरीके  से  शिकायतें  हैं,  हम  लक्ष्य को  पूरा
 नहीं कर  पा  रहे  हैं।तो  मैं  मंत्रो  महोदय का
 ध्यान  इन  बालों  की  ओर  आकर्षित  करके  यह
 बतलाना  चाहता  हूं  कि  जिस  तरह  से  पिछले
 वक्त  में  भी  गलतियां  हुईं  या  लापरवाही  हुईं  बह
 फिर  रिपीट  ने  होने  बातें  बींग  इस्पात  और  तोहें
 का  जो  कारणाना  बोकॉसे  का  शुक  बहुत बह



 उद्देश्य  से  स्थापित  (किया  गया  है  उसकी  पूरी
 तरह  से  पुष्टि  हो।  यह  तथ्य  है  जो  मैं  आप  को

 बतलाना  चाहता  हूं  कि जिस  तरह  से  96  से

 महू  काम  इतना  चला  आया  और  फोर्थ  फाइव
 ईयर  प्लान  से  वह  प्राइवेट  सेक्टर  में  दिया  गया,
 अगर  वह  प्राइवेट  सेक्टर  फोर्थ  फाइल  ईयर
 प्लान  के  लक्ष्य  की  पूर्ति  नहीं  करता  है  तो
 इम्मीडियंट  कदम  शासन  को  बढ़ाना  चाहिए
 कि  कहां  गलती  हो  रही  है।  इस  ब्यौरे  से  साफ

 होता  है  कि  बहुत  से  काम  हुए  नहीं  और  अपने
 लक्ष्य  की  पूर्ति  नहीं  की  जा  रही  है।  तो  क्यों

 नही  कदम  बढ़ाया  गया  ?  यह  जो  कदम  बढ़ाया
 गया  है  इस  के  लिए  मैं  समर्थन  जरूर  करता

 हूं  लेकिन  मंत्री  महोदय  इस  बात  की  भी
 गारन्टी दें  कि  हम  जो  इस  लक्ष्य  की  पूर्ति
 करना  चाहते  हैं  उसको  पूरी  तरह  से  पूरा
 करेंगे  ।

 इन  छाँदो  के  साथ  मैं  इस  बिल  का
 समर्थन  करता  हू  ।

 DR.  KAILAS  (Bombay  South):  Mr.
 Speaker,  Sir,  I  congratulate  the  Minister  for
 bringing  forward  this  Bill  for  taking  over  the
 Asian  Refractories,  I  might  tell  the  House
 that  on  the  9th  September,  965,  Government
 decided  to  drap  the  proposal  for  setting  up  a
 refractory  plant  in  the  public  sector.  Today
 our  steel  plants  are  not  keeping  up  their  pro-
 duction  because  of  the  nomsupply  of  refrac
 tories  by  the  private  sector  of  the  required
 specifications,  Not  only  that,  sub-standard
 Fefractories  are  being  supplied.  Hence,  it  is  a
 welcome  move  of  the  Government  that  the
 Asian  Refractories  are  being  taken  over.

 Sardar  Swaran  Singh  has  rightly  asked  «
 qieation  as  @ehow  refractories,  costing  Rs.  !
 crore,  could  be  destroyed  by  fire  when  they
 ate  fire-resistant  or  fire-proof.  The  Minister
 would  kindly  inqlire  tato  the  whole  episode  as

 how
 those  refractories  could  be  destroyed  by

 We
 are

 alo  very  anxious  to  know  why  this
 huge  smouat  9  being  paid  as  compensation  to
 the  owners  of  Asian  Ruefvactocies  sad  thet  too
 ics  tnataleneeige  paying  7  per  cet  imereet.  Te  Ja
 bettor tht awe seve: thie  we  seve  thle  iitdkest.  2  ralght dle

 clote  to  the  House  that  the  Government  had
 spent  about  Rs,  17,04  Jakhs,  when  they  had
 decided  to  establish  a  public  sector  refractory
 plant,on  the  preparation  of  preliminary  and
 detailed  project  reports,  Is  this  amount,  which
 was  spent  in  1963-64,  going  to  be  helpful  when
 we  are  taking  over  those  refractories  ?

 I  am  sure,  under  the  able  and  energetic  gui-
 dance  of  the  present  Minister,  Shri  Kumara<
 mangalam,  whatever  bad  name  the  steel  plants
 are  getting  because  of  the  defects  and  shortcoms
 ings  of  the  private  sector  which  perhaps  isinter-
 ested  in  fniling  the  public  sector,  this  project
 which  is  going  to  be  taken  over  will  be  able  to
 put  away  the  hurdles  which  were  coming  in
 the  way  of  production  of  steel  in  the  country.

 THE  MINISTER  OF  STEEL  AND  MINES
 (SHRI  s.  MOHAN  KUMARAMANGALAM):
 Mr,  Speaker,  Sir,  may  I  first  of  all  thank  all
 hon.  Members  who  have  contributed  to  this
 debate  and  also  raised  some  very  important
 questions  which  need  reply  ?

 A  number  of  hon.  Members  have  raised  the
 question  of  compensation.  I  would  like  to
 assure  them  that  this  compensation  is  not  really
 going  to  the  private  party  at  all.  The  matter
 came  up,  as  I  ioned in  my  speech  when  I
 introduced  this  Bill,  before  the  Calcutta  High
 Court  ona  petition  filed  by  the  Industrial
 Finance  Corporation  which  isthe  main  credi-
 tor  of  the  private  party.  What  was  owed  to
 the  Industrial  Finance  Corporation  is  some-
 where  in  the  region  of  Rs.  81  lakhs  or  so.
 Almost  the  entire  amount,  therefore,  will  go  to
 the  Industrial  Finance  Corporation  which  has
 the  first  mortgage  right  on  the  assets  of  the
 company.  Whatever  is  left  over  will  go  to  the
 United  Bank  of  India  which  is  also  a  nationa-
 lised  bank  and  which  also  one  of  the  creditors
 to  the  company.  So,  nota  single  pie  of  com-
 pensation  or  whatever  one  calls  that  money
 will  go  anywhere  except,  I  use  the  expression,
 from  one  pocket  of  the  public  purse  to  another
 pocket  of  the  public  purse.  (Interruption)  It  is
 a  Emited  liability  company.  There  is  0७  ques
 tion  of  anybody  paying  from  his  own  coffers,

 It  is  not  owned  by  Birins,  It  ie  Bilas  actugl>
 ly  who  bid  for  it  and  the  conxpany,  that 5  the
 Aslan  Reiractories  Lid.,  was  knocked  down  to
 Bictes,  That  brings me  to  the  pdint  raked  by
 wy  how.  friend who  asked  why  it  ix  that we
 pena  ap  by  way  ी  at  Ordinance,  We  cam

 '
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 up  by  way  of  an  Ordinance  because  the  matter
 was  pending  before  the  court.  Already,  an
 order  had  been  passed  in  favour  of  the  Eastern
 Spinning  Mills  of  the  Birlas  who  applied  under
 the  Monopolies  and  Restrictive  Trade  Practices
 Act  for  sanction  to  take  over  the  Asian  Refrac-
 tories  Ltd.  We  thought  we  could  not  delay
 any  more,  Either  we  should  give  sanction  or
 we  should  take  it  over.  Instead  of  waiting,
 and  anything  may  happen,  sometimes  courts
 act  very  slowly  and  sometimes  they  act  very
 fast,  we  thought  it  would  be  safer  for  us  to
 take  over.  After  all,  we  come  before  you  and
 it  is  for  you,  for  the  Members  of  Parliament,
 to  decide  what  the  Government  has  done  by
 way  of  taking  over  is  right  or  wrong.

 Toget  back  to  the  question  of  compensa-
 tion,  there  no  question  of  our  paying  out
 money  in  favour  of  the  private  party  nor  is  it
 going  to,  in  any  way,  result  in  the  liabilities  of
 the  private  party  to  its  creditors  being  made
 less  be  it  is  a  limited  liability  company
 and,  therefore,  you  cannot  proceed  against  the
 assets  of  individuals  who  happen  to  be  share-
 holders.

 Then,  Mr.  Bhattacharyya  raised  the  ques-
 tion  of  workers.  The  position  is  that,  at  present,
 out  of  the  original  400  and  odd  employees  who
 were  working  in  the  Asian  Refractories  Ltd.,
 when  it  was  closed  down  in  ‘1968,  three  years
 ago,  22  employees  only  are  continuing  for
 keeping  the  machinery  in  proper  shape,  etc.
 They  will,  naturally,  continue  in  employment
 after  we  have  taken  it  over,  So  far  as
 others  are  concerned,  we  are  told  that  quite
 a  number  of  them  have  moved  elsewhere
 and  may  not  be  interested  in  their  jobs
 here,  I  do  want  to  make  one  statement....
 (Interruption)  We  will  take  back  the  workers
 who  are  suited  to  work  there.  Mr.  Bhattachar-
 yya  was  very  eloquent  on  the  misdeeds  of  the
 management.  But  surely  we  should  be  careful
 to  see  that  the  workers  who  come  to  work  in
 this  Factory  are  good  workers,  are  competent
 workers,  who  will  do  their  work  well,  I  think,
 we  should  not  bind  ourselves  down  that  we
 meust  take  all  regardless of  whether  they  are  good
 or  bad,  because  we  did  not  recruit  them,  be-
 cause  we  do  not  know  how  they  were  recruit.
 ed,  because  we  do  not  know  the  standards on
 which  they  were  recruited,  and  we  do  not
 know  if  they  were  recruited  for  reajons  which
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 are  relevant  from  the  point  of  view  of  the
 efficiency  of  the  Factory.  We  should  not
 be  bound  down  to  take  such  people.  It  is
 our  desire  to  function  the  Factory  effectively.
 Subject  to  that,  we  will  certainly  give.  employ-
 ment  to  workers  who  really  can  contribute
 to  work  the  factory  efficiently.  Three  and  a  half
 years  have  gone  by  and  all  the  workers  will
 certainly  not  be  available  and  the  workers  who
 may  be  available  also  may  not  be  suitable  for
 being  taken  into  employment.

 ii  brs,

 Let  me  continue  and  deal  with  some
 of  the  other  points.  A  number  07  members
 have  made  criticism  of  the  way  in  which  the
 public  sector  functions.  It  has  almost  become  a
 fashion  now  to  assume  that  the  public  sector
 functions  badly  and  the  private  sector  functions
 well,  But  I  would  remind  hon.  Members  that
 there  are  black  sheep  in  both  the  sectors,  After
 all  all  the  sick  mills  were  in  the  private  sectors,
 They  became  sick  though  they  were  in  the
 private  sector.  If  one  goes  to  the  Heavy  Boilers
 Plant  in  Trichy  in  the  South  or  Instrumentation
 Ltd  at  Kota,  I  don’t  think  there  is  any  private
 sector  organszation  that  has  functioned  so
 efficiently  both  in  terms  of  profit  and  in  terms
 of  production  while  at  the  same  time  mecting
 all  the  social  needs  of  the  workers  which  very
 very  few  private  sector  organizations  have  done.
 So  let  us  at  least  be  fair  to  the  public  sector.  I
 don’t  say  that  there  are  no  weaknesses.  Hon.
 Members  have  heard  me  speak  on  this  question
 before  and  I  don’t  want  to  expatiate  on  it,
 Today  I  would  only  mention  that  it  dees  not
 help  to  go  on  repeating  all  the  time  that  the
 public  sector  is  bad  and  it  is  only  that  the
 private  sector  is  always  good  because  in  fact.

 SHRI  PILOO  MODY  (Godbra):  I  smelt
 it  outside,

 SHRI  8,  MOHAN  KUMARAMANG-
 ALAM:  This  is  another  habit—habitually
 interrupting.  Likea  habitual  Criminal,  habitual
 interrupter.

 SHRI  D.  N.  TTWARY  (Gopalganj)  :  Both
 0  together.

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  We  are  trying  to  do  our  best,  We
 expect  this  factory  to  be  ॥  good  factory.  We



 are  taking  it  over,  because  the
 machinery

 is
 good.  It  has  been  kept  in  good  condition.  We
 have  checked  it.  The  total  amount  that  we  are
 going  to  spend  on  itis  Re.  l.¢crores.  Rs.  30
 lakhs  is  for  housing.  So,  it  is  a  little  over  Rs.  |
 crore  plus  Rs.  80  lakhs.  It  will  be  somewhere
 within  Rs.  2  crores.  By  spending  Rs.  2  crores
 we  are  going  to  get  something  like  36,000  tonnes
 of  good  refractories.  We  are  spending  an  extra
 amount  in  order  to  introduce  certain  balancing
 equipment  to  produce  more  sophisticated  and
 better  refractories  and  we  think  that  it  is  a  very
 good  in  ically  and  also  from  the
 point  of  view  of  Bokaro  and  also  from  the  point
 of  view  of  the  country.  The  present  feasibility
 report  that  has  been  given  to  us  for  the  Bhilai
 Refractories  plant  which  we  think  somewhat  to
 be  on  the  high  side  is  Rs.  8  crores  so  far  as
 equipment  is  concerned  for  production  of
 109,000,  tonnes  of  refractories,  some  of  which
 arc  more  sophisticated.  One  make  an
 exact  comparison.  But,  by  and  large,  we  have
 examined  it  carefully  and  we  are  confident  that
 this  isa  good  deal,  economical  from  the  point
 of  view  of  the  public  sector.

 Hon.  Members  have  asked  me  about  the
 payment  of  interest.  Well,  I  think,  it  really
 arose  in  this  way.  When  the  matter  came  up  in
 the  High  Court,  a  deal  was  struck  by  which  the
 Eastern  Spinning  Mills  would  purchase  it  and
 they  agreed  to  pay  Rs.  78  lakhs,  payment  to  be
 made  in  instalments.  When  we  consulted  the
 Finance  Ministry  as  to  what  they  think  the  best
 way  the  compensation  should  be  paid,  they
 thought  that  it  might  be  more  advantageous  to
 pay  in  instalments  which  would  mean  that  we
 will  get  the  factory  into  operation  and  pay  it
 out  of  the  profits  of  the  factory  rather  than  pay
 the  whole  amount  at  one  stroke  which  would
 mean  that  the  Finance  Minister  would  have  to
 put  his  hand  deeper  intohis  pocket  immediately
 rather  than  if  he  pays  in  instalments.  Interest  is
 7%,  %  more  than  the  bank  rate  which  was  the
 original  ra  fixed  by  the  court  and  because  of
 that  we  have  kepteo  that  interest  and  because
 it  goes  from  one,  pocket  of  the  Exchequer  into
 another,  I  don't  think  we  need  be  very  much
 bothered  about  it.

 Mr.  Sokhi  raised  certain  matters  in  relation
 to  Bokaro,  When  the  matter  of  the  functioning
 of  Bokaro  comes  up  to  be  debated, when  the
 Matter  of  the  funciloning  of  the  ates!  plants  also
 Somes  up  here,  which  Shri  Bharat  Singh Cuauhan  had  aleo  raised,  certainly,  2  would

 deal  with  it,  but  I  do  not  think  that  I  am
 called  upon  now  to  go  into  the  details  of  it,

 I  would  mention,  however,  an  important
 matter  which  Shri  Swaran  Singh  Sokhi  had
 raised,  and  that  is  about  the  fire  that  took  place
 at  Bokaro  as  a  result  of  which  we  have  lost
 somewhere  in  the  region  of—-I  would  not  put  it
 at  Rs.  |  crore;  it  may  be  a  little  less,  but
 certainly  a  very  substantial  sum  ;  a  very  subst-
 antial  loss  has  occurred  of  refractories.  I  can
 assure  him  that  an  inquify  committee  has
 already  been  set  up.  It  is  not  that  we  have  to
 set  up  an  inquiry  committee.  The  committee
 has  already  been  set  up  and  is  going  into  the
 matter.  And  whatever  findings  are  there  by  the
 inquiry  committee,  both  in  respect  of  the  causes
 of  the  loss  as  well  as  in  respect  of  the  negligence
 of  any  individuals  who  were  responsible,  action
 will  be  taken  on  those  findings  in  the  same  way,
 as  he  knows  very  well,  action  was  taken  on  the
 Loombo  Committee’s  report.  I  do  not  want  to
 go  into  the  technicalities  of  how  these  refrac-
 tories  had  suffered  on  account  of  the  fire.  But
 पु  can  assure  him  that  they  have  suffered  because
 of  the  fire,  because  when  we  stack  refractories
 like  that,  they  can  suffer  in  that  manner  asa
 result  of  fire.

 I  do  not  want  to  cross  swords  with  him
 on  this  matter,  because  I  am  not  an  engineer,
 I  believe  that  my  hon,  friend  is  an  engi-
 neer,  but]  think  on  this  matter  he  may  not
 know  as  much  as  he  ought  to  know  or  has
 to  know  in  order  to  appreciate  how  refrac-
 tories  can  suffer  in  a  fire.

 Then,  we  have  been  asked  for  guarantees
 that  this  factor  would  function  properly.  We
 have  decided  that  for  the  time  being,  Bokaro
 Steels,  in  terms  of  clause  9  of  the  ordinance
 and  now  under  the  Bill  also,  should  manage
 the  new  factory  as  we  put  it  up.  Ultimately
 what  form  it  should  take,  whether  it  should
 be  a  subsidiary  of  Bokaro  Steels,  what  its
 relationship  with  Bokaro  Steel  should  be  are
 matters  ह.  to  be  finally  decided,  and  we
 have  not  decided  that  point  yet,  But  it  is
 obvious  that  it  will  have  to  have  a  very  close
 relationship  with  Bokaro  Steels,  the  reason
 being  that  the  refractories  that  it  produces
 will  be  used  by  Bokaro  Steel  ;  it  will  virtually
 be  a  captive  plant  for  Bokaro  Steels.  I  think
 Bokaro  needs  somewhere  like  60,000  tonnes  of
 refractories  far  its  opevational  requirements,
 and  this  factory  is  going  to  produce  around
 36,000  tonnes  at  present,  So,  naturally,  we
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 shall  sce  to  it  that  the  relationship  between
 the  two  is  very  close.  Ido  not  think  that  it
 would  be  right  to  say  that  three  is  any  danger
 to  the  company  if  it  is  operated  and  managed
 by  Bokaro  Steels,  because  we  except  that  the
 management  of  all  our  public  sector  organisa-
 tions  will  do  their  best  they  can  to  run  these
 organisations  efficiently.

 Shri  Damodar  Pandey  had  raised  the
 question  of  a  bridge  across  the  Damodar  river.
 We  are  looking  into  it.  We  know  that  there
 is  need  for  building  a  bridge  across  the
 Damodar  which  will  improve  communications
 between  Bokaro  on  the  one  side  and  the  Asian
 Refractories  on  the  other.  I  think  that  this
 will  alao  help  to  open  up  the  area  north  of
 the  Damodar  which  is  today  illserved.  The
 Government  of  Bihar  have  also  promised  their
 full  cooperation  in  the  matter.  Now  that  we
 have  taken  over  the  Asian  Refractories,  surely
 we  shall  have  to  pay  attention  to  this  question
 of  a  proper  transport  connection  between
 Bokaro  on  the  one  hand  and  the  Asian  Refrar
 ctories  on  the  other.

 SHRI  DAMODAR  PANDEY  :  What
 about  the  wage  pattern?  I  think  the  same
 ‘wage  pattern  will  follow  as  in  Bokaro.

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  I  do  not  think  that  I  am  really  in  a
 position  to  make  any  commitment  with  regard
 to  the  level  of  wages,  except  to  say  that  undo-
 ubtedly,  fair  and  proper  wages  will  be  paid.

 MR.  SPEAKER  :  The  question  is;

 “That  the  Bill  to  provide  for  the
 acquisition  of  the  undertaking  of  the  Aslan
 Refractories  Limited  for  the  purpose  of
 augmenting  supplies  of  refractories  to
 meet  the  essential  requirements  of  the
 iron  and  steel  industry  be  taken  into  con-
 sideration”.

 The  motion  was  adapted.

 MR.  SPEAKER  ;  The  question  is;

 "cePat  Clausen  2  to  th  Clause  i,  the
 Enacting  Formula,  the  Preamble  and  the
 Title  stand  part  of  the  Bi”,

 The  vption  wise  alopeed,

 DI  1,  1971  ह

 Clauses  2  to  uy,  Clause  L  the  Enacting  Formula,
 the  Preamble  and  the  Title  were  added  to  the  Bill.

 SHRI  S.  MOHAN  KUMARAMAGNA.
 LAM  :  I  beg  to  move  ;

 “That  the  Bill  be  passed”.

 MR.  SPEAKER  ३  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted,

 77.70  hrs.

 COKING  COAL  MINES  (EMERGENCY
 PROVISIONS)  BILL

 MR.  SPEAKER:  We  will  take  up  the
 Coking  Coal  Mines  (Emergency  Provisions)
 Bill,  Originally  two  hours  were  allotted  for  it
 when  the  House  was  aitting  the  whole  day.
 Now  the  time  is  reduced  to  half.  We  will  try
 to  finish  with  this  within  lesser  time.

 SOME  HON.  MEMBERS  :  It  is  a  very
 important  Bill.

 MR.  SPEAKER  :  Of  course.  I  do  not
 deny  it.

 THE  MINISTER  OF  STEEL  AND  MINES
 (SHRIS.  MOHAN  KUMARAMANGALAM);:
 How  much  time  do  I  have  to  move  the  motion
 for  consideration  ?

 MR,  SPEAKER  :  As  much  as  he  thinks
 very  essential,

 SHRI  PILOO  MODY  (Gedfira):  Give
 him  ten  minutes,

 SHRI  8,  MOHAN  KUMARAMANGA.
 LAM:  Shri  Mody  is  not  yet  the  Speaker,

 SHRI  PILQO  MODY:  I  may  get  your

 SHRI  s  MOHAN  KUMARAMANGA,
 LAM  +  Quer  my  deadhady,



 I  beg  to  move*  4

 “That  the  Bill  to  provide  for  the
 taking  over,  in  the  public  interest,  of  the
 management  of  coking  coal  mines  and
 coke  oven  plants,  pending  nationalisation
 of  such  mines  and  plants,  be  taken  into
 consideration”.

 This  is  most  significant  piece  of  legisltion
 before  this  House  this  session  other  than  the
 Constitution  Amendment  Bills.  In  bringing  it
 forward,  Government  are  implementing  the
 promise  made  on  their  behalf  by  me  on  July
 2,  I97.  When  replying  to  the  debate  on  the
 Demands  for  Grants  of  the  Ministry  of  Steel
 and  mines,  I  had  said  ;

 e
 “So  far  as  nationalisation  of  coal

 mines  3s  concerned,  I  know  this  isa  very
 serious  matter.  We  know,  and  it  has  been
 acknowledged,  that  whether  in  the  private
 or  public  sector,  the  conservation  of
 metallurgical  coal  is  one  of  the  most
 important  tasks  facing  our  country.  I  can
 assure  hon.  members  that  we  are  looking
 into  the  matter  as  to  what  is  the  best  way
 and  a  decision  will  be  taken  as  to  what
 is  the  best  method  before  the  next  session
 comes’,

 In  purmuance  of  that  promise,  an  Ordinance
 was  promulgated  providing  for  the  take  over
 of  the  management  coking  coal  mines  pending
 nationalisation  This  was  promulgated  by  the
 President  on  6th  October.  A  statement

 by  the  reserves  of  semi-and  weakly-coking
 coals  in  the  manufacture  of  coke.

 The  structure  of  the  coking  coal  mining
 industry,  especially  of  the  prime  coking  coal
 mining  industry,  in  the  couutry  is  very  un-
 satisfactory.  Nearly  200  of  the  coking  coal
 mines  are  located  in  the  Jharia  coal  fields
 where  40  per  cent  of  the  prime  coking  coal
 mines  produce  less  than  200  tonnes  per  day,
 54  per  cent  produce  less  than  400  tonnes  per
 day,  ह  per  cent  produce  less  than  1,000
 tonnes  per  day  and  only  9  per  cent  produce
 more  than  1,000,  tonnes  per  day,  but  less  than
 2,000  tonnes  per  day.  The  economics  of  large
 scale  can  only  be  achieved  if  the  mining  unit
 produces  a  minimum  of  3,000  tonnes  to  4,000
 tonnes  of  coking  coal  per  day.  It  would  thus
 be  seen  that  the  industry  as  it  existe  today  is
 highly  fragmented.

 In  these  circumstances,  it  has  been  obvious
 to  Government  for  quite  some  time  that  State
 intervention  was  absolutely  vital.  This  is  no
 new  discovery  suddenly  made  by  us.  As  far
 back  as  1937,  the  Coal  Mining  Committee
 appointed  by  the  foreign  Government  of  the
 day  had  recommended  the  step  of  nationali-
 sation  in  these  words  :

 “The  various  facts  and  difficulties
 outlined  above  admit  of  only  one  solution,
 namely,  state  acquisition  of  mines  and
 minerals.  This  should  comprise  the  Jbaria
 and  Raniganj  fields  in  the  first  instance.
 These  two  are  the  most  important  fields
 and  contain  the  best  coals  in  India  and
 the  problems  to  be  faced  there  are  acute.

 “The  major  portions  of  the  other
 important  fields  in  the  above-mentioned
 provinces,  namely,  Giridih  and  Bokaro,
 is  already  under  State  and  Railway  cone
 trol.  State  acquisition  is  not  an  imprac«
 ticable  suggestion,  as  will  be  shown  presene
 tly.  We  would,  therefore,  exrnestly  request

 ultimate  solution.  The  greater  the  delay
 in  going  into  the  matter;  the  greater  will
 be  the  cumulative  difficulties  in  coune
 of  time.”

 Even  Englishmen  of  those  days  who  had
 foresight  ackaowledged  the  defecth  हम  फि
 working  of  the  Jhatia  fitids,

 Sie  दशी,  Fox,  former  Director  of  the
 Geological  Sucvey  of  fndig,  in  January,  1886,
 stated  4

 १७७  vith  ceomntiienitption of  the  Preskdens,
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 “The  subject  of  the  coking  coal  in

 India  has  received  a  great  deal  of  atten-
 tion  on  papers,  and  the  seriousness  of  the
 situation  has  been  brought  forward  from
 time  to  time.  There  is  no  doubt  at  all
 that  the  main  store-house  of  India’s  coking
 coal  isthe  Jharia  coalfield,  and  under
 whatever  pretexts  reserves  are  assumed
 in  other  fields,  it  is  certain  that  those
 reserves  are  unattractive  to  our  iron-
 masters  unless  mixed  with  an  appreciable
 proportion  of  Jharia  stock.  Thus,  the
 fundamental  importance  of  the  Jharia
 reserves  is  evident,  and  yet,  by  the  methods
 now  in  vogue,  for  every  ton  of  Jharia  coal
 despatched  from  the  mines  at  least  another
 ton  has  to  be  sacrificed  in  working.  When
 we  add  to  these  considerations  the  preva-
 lence  of  underground  fires,  the  certainties
 of  subsidences  and  the  likelihood  of
 heavier  pumping  charges  on  the  arrival  of
 the  monsoon,  it  is  clear  that  the  situation
 is  serious.”

 The  937  Committee  was  followed  by  the
 Indian  Coal-fields  Committee  of  946,  and
 this  was  followed  by  the  working  Committee
 on  the  Coal  Industry  of  ‘1951,  and  again  by
 the  Balwantrai  Committee  of  ‘1956.  All  these
 committees  consistently  acknowledged  and
 admitted  the  fact  that  the  Jharia  coalficlds
 are  in  a  very  difficult  position  and  immediately
 steps  must  be  taken  if  not  to  nationalise  at
 least  to  amalgamate  these  small  coal  mines
 and  bring  them  together  20  as  to  be  able  to
 take  advantage  (a)  of  economies  of  scale  and
 (b)  of  scientific  and  rational  methods  of
 mining,

 The  Balwantrai  Committee  particularly
 sproduced  schemes  by  which  we  would  be  able
 ‘to  ensure  what  is  called  voluntary  amalgama-
 tion  of  the  smaller  coalmines,  the  viable  units
 of  which  could  produce  something  like  6,000
 tonnes  of  coking  coal  a  month.  Unfortunately,
 all  the  stepe  that  have  been  taken  over  these
 ‘years  were  of  no  value  ;  they  took  us  nowhere
 at  all,  Ultimately,  it  became  obvious  that
 we  must  go  forward  to  nationalise  the  coking
 coalmines,  If  anything,  we  have  delayed  this
 far  too  long.

 When  this  proposal  was  under  discussion
 fu  the  Government,  particularly  after  the
 last  session  of  Parliament  where  I  had  made
 this  promise  to  hon.  Members,  &  scare  was
 created  in  the  coalficlds  of  Bengal  and  Bihar
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 about  impending  nationalisation  and  a  number
 of  mineowners  started  indulging  in  activities
 bound  to  result  in  serious  damage  to  the
 mines.  Valuable  equipment,  vehicles,  pumps,
 etc.  were  sought  to  be  removed  and  disposed
 of  and  cash  balances  withdrawn,  Bills  for
 supplies  of  coal  were  discounted.  So  it  be
 imperative  for  the  Government  to  intervene
 urgently  and  that  is  why  the  ordinance  taking
 over  the  management  of  24  coking  coalmines
 was  brought  into  effect  from  October  17,  1971,

 At  the  time  when  the  possession  of  these
 mines  was  taken  over,  it  also  came  to  light
 that  some  of  the  minecowners  had  made
 arrangements  to  separate  the  ownership  and
 management  of  their  coke  oven  plants  from
 coking  coalmines.  Unfortunately,  the  ordi-
 nance  did  not  cover  this.  And  we  have  made
 up  for  this  in  the  Bill  and  taken  power  under
 the  Bill  to  take  over  these  coke  oven  plants
 which  are  right  in  the  middle  of  the  coking
 coal  mines.  Some  of  the  coke  oven  plants
 which  continued  inside  the  companies  which
 were  running  as  coking  coal  mines  have
 come  into  our  hands  but  those  which  are
 separated  will  now  be  taken  over  after  this
 Bill  has  been  passed  by  Parhament.

 SHRI  K.  0,  MALAVIYA  (Domariaganj)  ;
 They  are  almost  inseparable.

 SHRI  8,  MOHAN  KUMARAMANGA-
 LAM  :  Yes.  But  they  managed  to  separate
 them  legally.  I  am  not  taking  of  any  other
 separation.  That  is  why  we  are  now  taking
 power  to  take  them  over  also.

 The  management  of  the  cocking  coalmines
 for  the  present  is  being  carried  on  by  the
 Qustodians  under  the  control  and  supervision
 of'*the  Custodian-General.  The  Custodian-
 General  who  has  been  appointed  by  the
 Government  is  Mr.  K.  S.  R.  Chari,  the
 Chief  Technical  Adviser  to  tht  “Department
 of  Mines,  acknowledgedlysone  of  the  leading
 mining  engineers  in  our  country.  It  has  been
 considered  necessary  to  form  a  Goverament
 company  to  take  over  the  managements  of  these
 tnines,  when  it  is  brought  into  existence
 wery  soon,  arid  provision  has  been  made  in
 this  Bill  for  setting  up  such  a  company.

 I  should  Hike  once  more  ia  conclysiga~
 because  there  ig  net  very  much  more  I  can  tay
 while  jatrodusing  the  Bill--to  emphasise
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 the  nationalisation  of  the  coking  coal  mines
 has  been  proposed  basically  and  fundamen-
 tally  with  a  view  to  augment  the  supply  of
 coking  coal  to  meet  the  growing  requirements
 of  the  iron  and  steel  industry.  Figures  go
 like  this.  The  present  coking  coal  produc-
 tion  capacity  in  the  country—~not  production
 but  production  capacity—is  24.6  million
 tonnes—5.2  million  tonnes  in  the  public
 sector  and  19%  #  million  tonnes  in  the  then  pri-
 vate  sector  and  now  under  the  management,as
 a  result  of  the  Ordinance,  of  the  public  sector.
 The  actual  production  of  coking  coal  during
 the  year  1970-71,  was  47.9  million  tonnes.
 The  present  steel  production  capacity  is  9
 million  tonnes  and  it  is  likely  to  go  up  to  2
 million  tonnes  by  1973-74,  that  is,  the  end
 of  the  Fourth  Plan  for  which  thirty  million
 tonnes  of  coking  coal  would  be  required.
 From  ॥7  we  would  have  to  up  to  30.  Thus
 within  the  next  three  years  we  shall  be  faced
 with  a  shortage  of  coking  coal  production
 capacity.  As  matters  stand,  supply  of  cock-
 ing  coal  to  this  vital  industry  cannot  be  en-
 sured  with  the  present  state  of  development
 and  the  outlook  of  the  owners  of  the  various
 properties.  For  the  development  of  a  mine
 there  is  always  a  long  gestation  period.  For
 a  medium  mine  of  1000  feet  depth  the  gesta-
 tion  period  is  about  five  to  six  years  wheress
 in  the  case  of  deep  mines  of  2,000  feet  depth
 the  gestation  period  is  of  the  order  of  about
 0  to  5  years.  For  the  development  of  such
 mines  for  which  advance  action  is  necessary
 it  is  essential  to  assess  in  detail  the  resources
 of  various  leaseholds,  geological  disturbances
 and  demarcate  viable  units  vis-a-vis  capital
 investment.  As  most  of  the  leaseholds  are
 small  with  a  gros  reserve  of  about 6  to  8
 million  tonnes  per  leasehold  with  a  few  excep-
 tions,  even  if  the  owner  wants  to  develop  he
 cannot  just  develop  it  because  of  inadequate
 reserves  and  lack  of  finance.  There  is  a  very
 big  job  in  front,  of  the  cocking  coal  organi-
 sation  and  it  will  have  to  treble  or  quadruple in  the  near  future.  The  planning  section  of
 the  organisation  alone  would  have  500  engine-
 ems,  probably  in  the  shape  of  central  design
 institute.

 we  shall  have  soshewhere  in  the  region  of  0
 to  ३  mines  producing  78000  tannea  of  coal
 aday.  That  ts,  from  200  mines  we  have
 Bok  to  being  4९  down  to  anpund  $0-I2  cosines,

 aed  rad)  Sinks  wetuld  glee  bo  vecegnie- x
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 ed  in  the  course  of  reconstruction  of  the
 roines.  This  is  not  a  small  job  at  all,

 We  have  got  a  great  deal  to  learn  from
 other  countries  also.  I  think  particularly
 from  the  Polish  coal  mines.  After  the  second
 world  war  there  was  a  great  demand  for  coal
 in  Eastern  Europe,  in  Poland,  there  were  a
 large  number  of  thick  seams  but  with  limited
 areas,  small  mines  just  as  in  Jharia  today.
 What  they  did  in  Poland  after  nationalisation
 immediately  after  the  war  was  to  delinate
 viable  units.  From  a  meagre  46  million  ton-
 nes  they  have  gone  up  to  35  million  tonnes
 a  year  with  probably  the  most  advanced  coal
 mining  methods  known  in  the  world.  France
 and  Poland  are  leading  in  coal  mining
 techniques.

 Hon.  Members  will,  I  am  sure,  be  happy
 to  know  that  the  Poles  are  coming  forward
 to  help  us.  The  polish  experts  are  likely  to
 come  here  to  assist  as  in  restructuring  both
 the  underground  and  overground,  the  entire
 Jharia  area.

 But  I  should  also  like  to  warn  the  House
 and  I  am  sure  the  House  will  appreciate  this.
 It  is  not  going  to  be  an  easy  job  at  all.  I  do
 not  think  it  to  be  an  exaggeration  to  say
 that  if  anybody  prevented  carlier  the  nationa-
 lisation  of  the  coking  coal  mines....

 MR.  SPEAKER:  I  should  inform  the
 hon.  Minister  that  we  are  taking  up  Private
 Member’s  Business  at  11.30;  there  are  only
 five  minutes  left.

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM:  I  shall  finish  by  that  time.  We  had
 to  face  the  opposition  of  the  most  powerful
 vested  interests  in  the  coking  coal  mines  and
 even  now  the  former  mine-ownera,  commission
 agents,  lathials  and  other  vested  interests,
 are  putting  any  number  of  obstacles  fn  our
 way.  But  we  are  confident  that  we  shall  be
 able  to  go  through  with  this  because  one
 feature,  which  I  am  sure  hon.  Members
 will  be  happy  to  know,  is  that  the  workers
 about  one  takh  of  them  in  that  area,  have
 given  a  tremendous  weloome  to  this  decision
 of  the  Government.  They  want  an  end  of
 the  malpractices  in  the  coal  fields,  cheating
 in  wage  payments,  bogus  lists  of  worker,  20
 real  welfare  riedsures  and  20  on.  And  we
 are  alto  determingd  to  sac  that  a  mew  state  of
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 affairs  -is  ushered  in  for  the  workers  in  this
 area.  But  for  this  we  shall  need  a  first  class
 management,  the  best  mining  engincers  and
 good  managers  also  in  our  country.  We  are
 determined  to  see  that  we  shall  have  the
 best  management,  that  we  recruit  the  best
 mining  engineers  in  our  country  regardless
 of  what  part  of  the  country  they  come  from,
 in  order  to  shoulder  this  Herculean  task.

 127  hes,

 (Mr.  Dzeury  Spmaxee  i  the  Chas]

 I  would  like  to  mention  also  to  hon.
 Members  that  we  are  doing  well  so  far  as
 production  is  concerned.  The  production  in
 September,  1971,  the  last  pre-nationalisation
 month  I  may  call  it,  was  1,009,000  tonnes.  In
 October,  1971,  which  was  a  fifty-fifty  month
 because  we  took  over  on  7th  October,  it
 was  ,0i8,000  tonnes—9,000  tonnes  more.
 In  November,  1971,  it  was  1,060,000  tonnes.
 Therefore,  production  has  increased,  and
 we  have  not  gone  backwards,  though  you
 will  find  many  newspapers  writing  that  every-
 thing  is  going  to  pieces  m  the  coking  coal
 mines  because  they  share  the  philosophy  of
 some  hon.  Members  on  the  other  side  who
 Jook  at  things  through  coloured  spectacles.  I
 would  like  to  assure  hon.  Members  that  the
 Mines  are  doing  well  and  will  do  well  in  the
 future.

 I  would  only  say  finally  that  we  have
 provided  in  the  Bill  for  compensation  to  be
 paid  for  the  management.  There  has  been
 some  criticiam  of  this,  and  I  can  appreciate
 the  criticiam  also,  but  as  the  law  atands  to-
 flay,  we  have  to  pay  some  compensation  for
 the  management.  That  is  the  advice  that  has
 been  given  to  us  by  the  Ministry  of  Law,  and
 T  think  that  it  is  not  possible  for  us  in  terms
 of  article  5i  a8  it  stands  today,  even  after
 the  amendment,  to  avoid  paying  some  com-
 pemation.  We  have  done eo  on  the  basis  of
 making  an  claborate  calculation  which  I
 think  is  quite  reasonable,  but  very  soon  we
 shal]  be  taking  over  the  mines  themselves  and
 coming  before  this  House  with  ्  Bill  for
 witionslisation.

 ४

 T  commend  this  muaruve  ty  the  Bicust
 and  segues  सड़क!  fren  all  sidee,

 P.M,  B.  @  R.  Camm,  ef,  48

 1128  hes.

 COMMITTEE  ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTIONS

 EIGHTH  REPORT

 SHRI  SANT  BUX  SINGH  (Fatehpur)  :  I
 beg  to  move:

 “That  this  House  do  agree  with  the
 Eighth  Report  of  the  Committee  on  Pri-
 vate  Members’  Bills  and  Resolutions  prese-
 nted  to  the  House  on  the  8th  December,

 97  |  .  a

 MR.  DEPUTY-SPEAKER  :
 tion  is:

 ‘The  ques

 “That  this  House  do  agree  with  the
 Eighth  Report  of  the  Committee  on  Pri-
 vate  Members’  Bills  and  Resolutions  prese+
 nted  to  the  House  on  the  8th  December,
 1971.

 The  motion  was  adopted,

 SHRI  H.  N.  MUKERJEE  (Calcutta-North
 -East)  :  It  seems  from  the  allocation  of  time
 that  Shri  Bibhuti  Mishra’s  Resolution  would
 nearly  swallow  the  entire  time.  But  normally
 the  Resolution  that  follows  is  pennitted  to  be
 moved  in  half  a  minute  or  less.  5o,  may  I
 have  some  assurance  from  you  that  I  will  be
 allowed  to  move  my  Resolution  ?

 MR.  DEPUTY-SPEAKER  :  I  cannot
 give  that  assuranee.  Hf  Shri  Bibhuti  Mishra
 and  the  Members  who  participate  in  the
 debate  on  his  Resolution  would  consider  it,
 I  would  be  very  happy.

 i oeeonmenel

 11.30  hrs.

 RESOLUTION  Re,  RISE  %  PRIGES
 OF  ESSENTIAL  COMMOORTIRS Contd.

 क्रि  भार०  Wo  बढ़े  (लागोस)  :  उपाध्यक्ष

 महोदय,  उस  रोज  मैं  इस  गियर  पर  बोल

 रहाथा  तो  मेरे  मास  |...  180  कोक  शो

 हैमेखसिंह थी ने पूछा जो  ने  (  वां  39  बम्ब को पहां को  वहां
 नहीं  था।  उम्र  फ्ल  के  उत्तर  में  वित्त  भेजीं जी

 है  कि  कोसते  बह  रही  हैं।
 के  उतर के  साथ  जो  हेडगे
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 उसको  देखें  तो  आपको  स्पष्ट  हो  जाएगा  कि

 श्वास  की  कीमत  जोकि  29  मई  को  !  94  रुपये

 थी  वह  30  अक्तूबर  को  बढ़  कर  2I6  हो  गई
 और  इस  तरह  से  प्लांट  .7  कीमत  इसकी

 बढ़  गई  |  इसी  तरह  से  बाजरा  131  से  बढ़  कर

 50 हो  गया  और  इस  में  3.7  प्रतिशत की
 बढ़ोतरी  हुई  ।  ओलीया  की  कोमतें  90  प्रतिशत

 बढ़ी  ।  ये  बढ़ी  हुई  कीमतें  किसान  के  पास  नहीं
 गई  हैं।  उसके  घर  से  तो  फसल  निकल  गई  और
 मिडलमैन  के  पास  चलो  गई।  उसने  कीमतें  बढ़ा
 दी  |  अब  जब  वार  शुरू  होने  वाली  थी  या  जब

 यह  शुरू  हो  गई  तो  उसने  और  भी  कीमतें  ज्यादा
 बढ़ा  दी  हैं।  मिडलमैन  ने  इस  तरह  से  जो  अपना
 फायदा  किया  है,  इसके  बारे  में  शासन  ने  क्‍या
 एक् दान  लिया  है,  यह  मैं  जानना  चाहता  हू  1

 जहा  तक  मिट्‌ठी  के  तेल  का  सम्बन्ध  है,
 एक  टिन  की  कीमत तीन  रुपये  बढ़  गई  है  ।  तब
 भी  वह  नहीं  मिल  रहा  है।  वित्त  मन्नी  जी  ने
 कहा  था  कि  हम  कीमतें  नीचे  लाने  के  लिए
 स्टेप ले  रहे  है।  प्रो०  दंडवते  ने  पूछा  था  कि  आप
 होलसेल  डीलर्स  का  जो  व्यापार  है,  उसको  अपने

 हाथ  में  क्‍यों  नहीं  लेते  हैं तो  वित्त  मंत्री ने
 जवाब  दिया  था  कि  कंज्यूमर  रिजिस्टेंस  हम
 तैयार  करना  चाहते  हैं,  उनका  इस  में  सहयोग
 लेना  चाहते  हैं।  सभो  चोरों  की  कोमतें  बढ़ी
 हैं  किसी  को  तीस  प्रतिशत  बढ़ी  हैं,  किसी  की
 29  प्रतिघात।  शूगर  की  तेरह  प्रतिशत  बढ़ी
 हैं। मैं  नहीं  समझता हुं  कि  इन  को  नीचे लाने
 के  लिए  शासन  ने  कोई  का रंगाई  की  है।  कल

 श्री  हेठी  ने  यहां  स्टेटमेंट  दिया  था  कि  हमने
 मिट्टी के तेल के  तेल  के  बारे  में  स्टेट्स  को  ऑक्यूलर
 भेजा है।  लेकिन  वहां  कुछ  नहीं  हुआ  है।
 पर  क्रिया के”  हिसाब से  लोगों को  मैं  जातना
 चाहता हूं  कि  आप  क्या  मिट्टी  का  तेल  देने

 की  व्यवस्था  कर  रहे हैं  और  उतनी  सप्लाई
 स्टेट्स को  दे  रहे  हैं?  30  सवाल  के  जवाब

 में  ia  मंत्री  ले  कहा था  कि  जो  कीमतें  बढ़ी
 हैं.  ये बजट के  आद  बढ़ीं  हैं।गे  लड़ाई दर्स
 हमे  के  बाद  महीं  बढ़ी  हैं।  पहले  ही  बढ़ी थीं

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OE  FINANCE  (SHRI
 K.  R.  GANESH)  :  Sir,  I  heard  with
 serious  attention  the  various  remarks
 and  suggestions  made  by  hon.  members
 on  this  very  important  point  under  discussion
 through  the  resolution  of  Mr.  Jyotirmoy
 Bosu.  As  the  House  is  aware,  the  question
 of  price  rise  has  been  under  discussion  conti-
 nuously  in  this  House  in  various  forms.
 Only  sometime  back,  on  a  calling  attention
 motion,  the  Finance  Minister  indicated  that
 Government  is  seriously  concerned  about  it
 and  he  mentioned  the  various  steps  taken  by
 Government  to  control  it  to  the  extent  possible.
 I  had  thought  that  Mr.  Bosu,  belonging  to
 an  important  political  party,  would  have  given
 some  serious  direction  to  the  whole  debate.
 But  Iam  sorry  that  apart  from  stating  facts
 and  figures  about  which  there  is  no  dispute—
 Government  does  not  contest  that  there  is  a
 price  rise—he  went  on  to  attack  personally
 the  Prime  Minister  by  using  phraseology
 which  does  not  suit  a  serious  parliamentarian
 and  a  political  worker  of  his  stature.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  :  In  your  party,  who  else  is  there
 other  than  Mrs,  Indira  Gandhi?  It  is  a  one
 man  party,  woman  of  course!  If  anybody
 wants  to  attack,  the  person  involved  at  the
 toot  has  to  be  attacked.

 SHRI  K.  R.  GANESH  :  The  difficulty  is,
 there  are  some  political  parties  in  the  country
 which  think  that  all  that  they  say  is  gospel
 truth.  During  the  last  few  months  there  have
 been  certain  situations  and  certain  policies
 which  have  an  interplay  both  in  our  national
 as  well  as  international  life  which  Shri  Jyotir-
 moy  Bosu  and  his  party  require  very  serious
 thinking,  if  they  have  to  play  a  very  substan-
 tial  rolein  the  political  life  of  the  country.
 That  is  all  I  can  tell  him.

 I  have  already  started  by  saying  that  the
 government  is  concerned  about  the  price  sltua-
 tion.  It  is  a  major  question  impinging  on  the
 very  atability  of  this  country  and  threatening
 the  foundations  of  many  institutions  that  we
 have  bullt  up.  Government  is  seriously  consl-
 dering  ways  and  ह... ल  of  controlling  the
 price  situation.

 Te  was  stated  by  same  hon,  Members  that
 we  are  trying  ta  put  the  price  sist  on  the

 an  eae
 Thin  is  not  cortest  be-

 eee  thre  slee  fae  been  there  even  earlier
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 and  it  is  not  the  intention  of  the  government
 to  put  everything  on  the  Bangladesh  situation.

 SHRI  JYOTIRMOY  BOSU  :  That  is
 what  your  party  has  been  repeatedly  saying.

 SHRI  K.  R.  GANESH:  At  the  same
 time,  you  cannot  neglect  or  ignore  the  impact
 of  Bangladesh  on  the  price  situatiun  cither,
 I  wish  to  remind  Shri  Jyotirmoy  Bosu  that
 when  the  last  budget  was  introduced  a  massive
 effort  was  made  by  the  Finance  Minister  to
 raise  resources,  It  is  necessary  to  raise  resour-
 ces  to  sec  that  there  is  balance  between  the
 money  supply  and  the  goods  that  are  availe
 able,  After  making  this  massive  effort  to  raise
 resources  we  were  faced  with  this  Bangladesh
 situation,  At  that  particular  time  the  strategy
 which  the  government  adopted  was  to  raise
 resources,  to  bing  about  financial  discipline,
 to  bring  about  credit  squeeze  to  see  that  the
 speculative  forces  are  put  a  stop  to  and  to
 see,  to  the  extent  ponsible,  that  a  policy  is
 followed  by  which  the  black  money,  arrears
 of  taxes  and  various  other  evils  which  are
 having  direct  and  indirect  effect  on  the  present
 situation  are  controlled.  When  we  were  follo-
 wing  this  strategy,  we  were  faced  with  this
 Bangladesh  refugee  problem.

 Now,  of  course,  we  are  ina  situation  of
 emergency,  m  a  situation  of  a  full-scale  war.
 The  Bangladesh  situation  is  not  the  only  cause
 for  the  price  rise,  but  whatever  efforts  the  gov-
 ernment  made  to  check  the  price  rise  were
 hampered  by  this  extraordinary  sityation,  this
 unparalleled  burden  which  was  thrust  on  the
 nation.

 The  idea  of  the  consumer  resistance  which
 the  Finance  Minister  made  in  one  of  his  re-
 marks  has  been  criticised  and  pooh-poohed.  It
 is  not  the  intention  of  the  government  to
 solve  this  problem  only  by  consumer  resistance.
 There  has  to  be  economic  development,  gove-
 rnmental  control  and  a  strict  watch  on  specu-
 lative  and  anti-social  forces.  But,  apart  from
 that,  the  idea  of  consumer  resistance  was  not
 such  an  infantile  idea,  as  some  of  the  hon.
 Members  who  criticised  it  tried  to  make  out.
 The  price  rise  is  due  to  certain  economic
 factors,  There  are  some  economic  realities
 from  which  you  cannot  run  away,  no  matter
 what  arguments  you  put  in,  no  matter  how
 loudly  you  proclaim  that  this  government  is
 following  2  pro-capitalist  or  prowmonepolist
 policy.  These  eronomic  factors  which  are
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 realities  have  to  be  faced  by  taking  long  term
 and  short  term  measures  so  that  the  price
 could  be  brought  under  control.  Apart  from
 that,  there  are  anti-social  forces.

 SHRI  JYOTIRMOY  BOSU:  In  the
 Government  itself.

 SHRI  K.  R.  GANESH:  Let  us  take,
 for  instance,  the  Budget.  When  the  Budget
 was  introduced,  there  was  no  immediate
 levy  on  items  of  essential  commodities  which
 the  vast  masses  of  people  need;  yet,  there  was
 a  sympathetic  rise  and  the  anti-social  forces
 had  taken  advantage  of  it.

 e
 Therefore,  the  idca  behind  the  consumer

 resistance  is  involvement  of  the  people  in
 putting  down  these  anti-social  forces.  It  was
 not  such  an  infantile  idea.  I  think,  political
 parties  will  have  to  consider.  (Interruption)

 SHRI  N.  K.  P.  SALVE  (Betul):  Nor
 was  it  very  revolutionary.

 SHRI  K.  R.  GANESH:  It  depends
 upon  what  is  your  concept  of  a  revolution,
 My  concept  of  revolution  is  not  that  we  make
 revolutionary  speeches  here.  If  vast  masses  of
 people  are  involved,  if  in  every  mohalla  there
 is  a  force  which  can  keep  a  check  on  that,  its
 total  effect  will  be  that  the  entire  evil  social
 forces  that  are  existing  in  our  country  and  in
 our  social  life,  can  be  checked  to  a  very  large
 extent.

 As  I  have  said  earlier,  there  is  no  difference
 of  opinion  that  there  is  a  price  rise;  there  is
 no  difference  on  the  statistics  produced.  The
 question  is  how  we  are  going  to  tackle  this
 problem.  There  are  certain  factors  which  it  is
 necessary  to  indicate  here,  After  a  period  of
 relative  stability  in  prices  covering  the  two
 years  1968-69  and  1969.70,  there  was  a  rise  of
 5.5  per  cent  in  1970-71,

 Hower
 ६  the  major

 part  of  1970-71  starting  from  June  970  was
 characterised  by  a  fair  degfee  of  stability;  in
 fact,  the  period  of  stability  extended  from
 June  4970  to  May  1971  during  which  months
 the  index  rose  from  80.9  to  181.9,

 Later,  with  the  onset  of  the  slack  stason
 and  vatious  other  factors  that  have  gout  into
 the  making  of  the  price  situation,  the  sitgation
 deteriorated  and  fot  September,  1971  the
 price  index  stood  wt  192.5,  But  thore  has  been
 a  decline  in  the  prices  of  commodities  and’  मे
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 has  been  observed  that  a  fall  of  2.5  per  cent
 has  been  there.  It  has  been  continuing  and  it
 is  slightly  better  than  what  it  was  last  year  in
 the  corresponding  period  when  the  decline
 wos  of  the  order  of LL  per  cent.  This  trend
 is  continuing  and  we  hope  that  this  trend
 continues.  With  various  other  measures  that
 the  Government  has  initiated,  with  a  revival
 of  the  industrial  production  about  which  also
 there  is  certain  indication,  and  with  the  total
 economic  picture  emerging  better,  it  may  be
 possible  for  us  to  have  an  impact  on  the  price
 situation.

 I  also  wish  to  place  before  the  House  that
 whenever  the  nation’s  economy  takes  a  forward
 trend  and,  position,  certain  external  factors
 disrupt  the  entire  thing  and  once  again  take
 us  back  After  the  success  of  two  Plans,  we
 had  the  962  Chi  external  pr  We
 had  hardly  recovered  from  that,  when  in  965
 the  Pakistani  war  came.  All  this  total  effect
 has  been  felt  by  the  economy.  When  we
 were  at  the  point  of  making  a  break  through
 this  grim  and  unparalleled  crisis,  through
 which  the  nation  is  passing  today,  came  up.
 These  are  some  of  the  facts  which  it  is
 necessary  to  recognise.  It  is  not  the  intention
 of  Government  to  get  out  of  its  position  and
 put  everything  on  these  factors,  But  economic
 realities  are  realities  and  they  will  have  to  be
 taken  into  consideration  and  effective  measures
 initiated  so  that  we  can  make  some  impact  on
 the  price  situation,

 SHRI  R.  ्,  BADE:  What  are  those
 measures  which  Government  is  taking  now-a-
 Gays?

 SHRI  K.R.  GANESH:  At  various  times
 on  the  floor  of  the  House  the  Government  has
 indicated  the  various  measures  taken  and  I
 should  not  take  the  time  of  the  House  by
 going  into  them  but  I  should  repeat  some  of
 the  steps  that  have  been  taken.  In  the  non-
 Plan  expenditure  there  has  been  a  cut  of  5

 fucal  discipline  hy  the  States  was  decided  in
 the  Conference  of  Chief  Ministers.  The  ques-

 the  shortage  of  industrial  raw  materials,
 imports  of  raw  matetials  have  been  initiated.
 Then,  certain  items  have  been  taken  in  the
 essential  commodities  list...  (Interruption.)  You
 cannot  discuss  economic  realities.  A  kind  of
 speech  which  the  hon.  Member  has  made  is  a
 good  political  speech.  But  there  are  certain
 realities  which  have  got  to  be  taken  into
 consideration.

 About  the  policy  of  nationalised  banks
 which  was  also  touched  by  various  hon.  Mem-
 bers,  as  it  has  been  explained  many  times  in
 the  House,  as  far  as  speculative  trade  is  con-
 cerned,  there  has  been  a  great  check  on  it  and
 the  impact  of  this  policy  will  be  felt  after
 some  time.  A  policy  has  been  initiated  to  see
 that  credit  is  squeezed  as  far  as  speculative
 trade  is  concerned.  As  far  as  the  borrowal
 accounts  of  what  are  known  as  larger  houses
 and  big  business  circles  are  concerned,  an
 attempt  has  been  made  to  put  them  through  a
 very  strict  control.  It  is  a  fact  that  credit
 from  banks,  as  was  available  previous  to
 nationalisation,  is  not  available  to  larger
 houses.  It  is  not  the  policy  of  bank  nationalisa-
 tion  to  squeeze  the  credit  required  for  pro
 ductive  purposes,  the  credit  required  for
 putting  the  economy  on  proper  shape,  the
 credit  which  is  not  speculative,  the  credit
 which  will  not  defraud  the  economic  situation.
 The  nationalised  banks  have  to  give  this  credit
 and  that  has  been  continuing.

 In  terms  of  black  money,  in  terms  of
 arrears  of  taxes  and  various  other  things  which
 have  been  mentioned  by  hon.  Members,  the
 House  is  aware  that  a  strategy  has  been
 evolved  by  way  of  various  Bills  which  have
 been  introduced.  A  high-powered  committee
 on  the  direct  taxes  is  already  deliberating  and
 its  report  will  be  before  the  Government  and
 an  attempt  will  be  made  for  making  an  impact
 on  this  evil  of  black  money  and  evasion  of
 taxes,  The  Direct  Taxes  Amendment  Bill
 which  is  now  before  the  Select  Committee  is
 another  meusure  which  tries  to  attack  the
 problem  from  one  angle.  Administrative  and
 other  measures  have  been  introduced  for
 realisation  of  arrears  of  taxes  and  certain
 other  steps  have  been  initiated  to  see  that  this
 evil  is  controlled.

 About  State  trading,  it  is  the  policy  of  the
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 going  into  consumer  industries  80  that  we  can
 put  a  check  to  the  price  rise  and  also  specula-
 tive  and  other  factors,

 In  a  country  which  has  to  initiate  large-
 scale  social  welfare  measures,  public  invest-
 ment  has  to  be  there  and  that  is  one  of  the
 reasons  for  deficit  financing,  attempt  is  made
 to  limit  it  at  a  particular  Jevel  which  will  not
 harm  the  economy.  Investment  as  a  result  of
 certain  social  welfare  measures  which  the
 Parliament  itself  decides  and  investment  as  a
 result  of  certain  responsibilities  which  the
 Government  has  to  take  like  the  Coking  Coal
 Mining  Bill  which  has  now  been  introduced
 and  the  general  insurance  take-over  decision
 which  the  Government  has  taken,  all  these,
 induce  greater  money  supply  and  there  is  a
 vicious  circle  going  on  between  economic
 realities  and  the  social  welfare  measures  which
 the  Government  has  to  undertake,

 The  question  of  price-rise  cannot  be  isola-
 ted  from  the  total  economic  picture,  from
 the  growth  of  economy,  from  the  question  of
 availability  of  industrial  raw  materials  and  the
 question  of  having  about  7  to  9  million  tonnes
 of  foodgrains  stock  as  buffer  which  means
 about  Rs.  00  odd  crores  of  investment  in
 the  total  economy,  Therefore,  it  has  to  be  a
 total  picture  and  a  total  attack  has  to  be
 made  by  a  judicious  strategy  by  initiating
 long-term  and  short-term  measures.  The  steps
 that  the  Government  have  taken  are  steps  in
 the  right  direction  and  with  the  economy  get-
 ting  more  momentum  and  the  credit  squeeze
 becoming  more  and  more  real  and  with  larger
 production  and  with  control  over  the  distribu-
 tion  system,  I  submit  that  it  will  be  possible
 to  make  gradually  an  impact  on  the  price
 situation,

 The  object of  the  hon.  Member  was  to
 focus  the  attention  of  the  House  on  this  very
 important  question  and  having  focussed  the
 attention  of  the  House  and  the  measures
 which  I  have  indicated  that  the  Government
 is  taking  and  the  seriousness  the  Government
 itself  attaches  to  this  problem,  I  will  request
 the  hon.  Member  to  withdraw  his  resolution.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  ;  मैं  would  fika  to  rush  thtough  zy
 sptech  go  that  cay  ftiend,  Prof.  Mubarjee  may
 get  the  opportunity  to  move  his  redoliution,
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 T  only  want  to  tay  that  never  before  have
 T  heard  such  a  disappointing  speech  fram  Mr
 Ganesh  in  this  House.  I  feel  sorry  for  his
 that  he  has  to  defend  a  case  which  is  almost
 like  flogging  a  dead  horse  for  its  actions,
 That  shows  the  class  character  of  him  and  his
 Party  and  may  I  say  that  the  pair  of  bullocks
 that  symbolised  you  before  the  people  is  meant
 to  draw  the  attention  of  the  monopolists..

 MR.  DEPUTY  SPEAKER  ;  There  are  no
 bullocks,

 SHRI  JYOTIRMOY  BOSU  :  I  said  that
 they  had.  Even  to-day  he  is  trying  to  feebly
 mumble  a  few  words  and  he  has  nof  cared  to
 answer  the  allegations  that  I  have  made  on
 the  floor  of  the  House.  He  has  tried  to
 escape  from  the  issue.

 Now  I  want  to  ask  Mr.  Ganesh  one  thing.
 He  has  very  cleverly  slurred  over  the  fact  by
 saying  that  the  Finance  Minister  had  given
 an  assurance  that  the  scope  of  the  Essential
 Commodities  Act  will  be  enlarged.  Why  has
 at.  not  been  done  ?  Because  they  are  not
 willing  to  disturb  the  monopolst  patrons  of
 this  Government.  Why  I  have  to  criticize
 Mrs.  Indira  Gandhi  is  because  I  maintain  and
 most  of  the  persons  in  the  Opposition  in  this
 House  would  agree  with  me,  that  the  Indian
 Congress  to-day  is  one-man  Party,  rather  one-
 woman  Party  and  all  the  policies  are  derived
 at  that  level.  Therefore,  I  had  to  say  that
 she  is  at  the  root  of  all  this  in  order  to  main-
 tain  herself  in  power.  She  isin  a  conspiracy
 with  the  monopolist  moncty-bags.  Therefore,
 these  things  are  there.

 sprinkled  salt  on  their  wounda.
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 Again,  why  is  it  that  Government  had
 the  release  of  soyabean  oil  in  June,

 497  when  there  was  record  output  of  ground-
 nut  prices  and  groundnut  pricea  were  going
 down  slightly  ?  Because  they  had  stopped  the
 release  of  soyabean  oil,  the  groundnut  prices
 shot  up  and  the  prices  rose  ;  because  they
 wanted  to  allow  those  people  to  make  more
 money  out  of  it,  they  had  done  this.

 In  the  case  of  cotton  and  cotton  textiles,

 penalty  of  seven  paise  per  metre,  which  is  a
 mockery.

 My  hon.  friend  Shri  Chintamani  Pani»
 grahi  had  shown  a  lot  of  enthusiasm  when  he
 spoke  on  this  resolution,  but  I  am  sorry  he  is
 not  present  here  today.  He  talked  about
 ordinances.  What  is  the  ultimate  result  ?  The
 ordinances  are  meant  for  (he  common  man;
 he  pays  taxes  on  the  one  hand  and  higher
 prices  on  the  other,  but  the  big  people  are
 left  hed. I  have  said  repeatedly  that  their  fi  ing

 policy  has  been  more  liberal  and  they  have
 not  allowed  their  Departments  to  touch  the
 cotton  textile  tycoons,  and  therefore,  the
 prices  had  rocketed.

 What  about  the  release  of  their  reserve
 stock  of  foodgrains,  sugar  and  so  many  other
 essential  commodities  ?  This  ३  the  time  when
 if  they  releasc  those  stocks,  they  could  have  a
 great  check  on  the  prices  which  are  shooting
 up.

 In  the  case  of  sugar,  the  situation  is  one
 of  their  own  creation.  They  had  decontrolled
 sugar  without  any  rhyme  or  reason.  They
 have  allowed  fabulous  credits  when  there  has
 been  record  stock-piling  of  sugar  and  they
 have  also  tried  to  get  more  profit  out  of
 reduced  supplies.  They  are  encouraging  mid-
 diemen  even  for  Governmental  agencies  like
 the  STC,  the  FCI  and  the  Cotton  Corporation
 of  India,  Thus,  they  are  again  shielding  the
 monopolists.

 Their  nationalised  banks’  advance  polices have  been  far  from  good.  I  have  said  very
 clearly  that  those  who  had  owned  these  banks

 banks  in  spite  of  the  bank  that  they  have  been
 nationalised,

 -

 I  had  mentioned  about  mopping  up  of  the
 arrears  of  royalty  from  the  coal  mineowners
 in  West  Bengal  and  Bihar  and  this  would
 have  given  several  crores  of  rupees  to  Govern-
 ment,  but  the  Prime  Minister  is  reluctant  to
 touch  them.

 I  had  suggested  a  tax  on  advertisements  in
 all  spheres  of  life,  newspaper  and  other
 hoardings,  but  there  also  she  is  not  going  to
 touch  them  because  that  would  mean  touching
 the  monopolists  again,

 About  consumer  resistance,  how  can  we
 have  consumer  resistance  when  the  persons
 engaging  in  resistance  are  beaten  up
 by  the  police?  Only  the  other  day,  our
 frend  from  the  CPI,  the  district  secretary  in
 Delh:  Shri  Ved  Prakash  had  been  arrested  by
 the  police  because  they  did  not  like  his
 presence.  They  did  not  take  into  considera»
 tion  all  that  was  said  about  him  in  this  House
 because  they  wanted  to  escape  from  these
 assues,

 My  hon.  friend  from  the  DMK  had  7९०
 peatedly  asked  for  more  powers  to  the  States;
 he  mauntains  that  the  Centre  is  the  sole  arbiter
 of  the  country  and  the  Centre  retains  the
 entire  control  of  economic  and  other  powers.
 That  is  very  true,  and  until  such  time  as  we
 are  able  to  give  more  powers,  full  economic
 powers  to  the  States,  the  States’  financial
 position  will  not  improve.

 As  regards  overdrafts  by  the  States,
 Government  have  been  fallowing  the  policy  of
 Carroteand-stick  approach.  It  is  very  digcon~
 certing  that  in  1970-71,  not  &  single  State
 thowed  a  surplus  budget.  It  is  partly  due  to
 the  Centre’s  failure  to  check  the  rise  in  prices
 in  which  the  State  had  to  dwell,

 Gpvésament  are  not,  willing  to  touch  the



 |  Rise  in  Prices  of

 [Shri  Jyotirmoy  Bosu]
 big  jotdars  from  whom  they  can  get  a  lot  of
 moncy  in  the  shape  of  landholding  and  agri-
 cultural  taxes,

 The  hon.  Minister  has  talked  about  arrears
 of  tax.  But  who  is  responsible  for  this?  It  is
 the  Centre’s  fiscal  policy  that  has  launched
 the  States  into  the  present  condition.  Who
 are  controlling  the  States  ?  Most  of  the  States
 are  under  Congress  rule.  Therefore,  it  is
 practically  one  party  ruling  at  the  Centre  and
 in  the  States.  Hence  the  blame  cannot  be
 passed  on  to  anybody  else.

 १2  bes.

 The  Reserve  Bank  speaks  about  lack  of
 investment.  You  are  encouraging  your  mono-
 polist  friends  to  conceal  their  true  ancome  and
 true  profits.  That  concealed  profit  is  being
 siphoned  out  of  the  industry  to  be  circulated
 in  the  black  market.  Therefore,  genuine
 capital  is  getting  depleted  and  dried  up  and
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 discussed.  But  we  have  been  assured  that
 no  decisions  have  been  taken  regarding
 what  needs  to  be  done  to  cope  with  the
 situation.  Let  prices  soar,  let  industries
 stagnate,  let  the  tide  of  created  money
 continue  to  ride  high.  How  does  it
 matter?  One  can  discuss  and  discuss  and
 do  precisely  nothing.  Perhaps  there  is  a
 genuine  feehng  that  it  is  from  this  no-
 thingness  that  the  content  of  the  well
 being  will  pop  out.

 ‘And  yet  the  general  price  index  over
 the  first  six  months  of  the  current  fiscal
 year  has  advanced  by  nearly  3.5  per  cent.
 If  one  were  bent  on  being  cussed  and  refer
 not  to  the  wholesale  price  index  but  to  the
 trend  of  retail  prices,  the  rise  will  certainly
 appear  to  be  much  sharper.  The  wide
 phalanx  over  which  prices  have  increased
 is  indeed  impressive  ;  prices  of  manufactures
 as  well  as  intermediate  products,  foodgrains
 as  well  as  industrial  raw  materials  have

 earculation  of  black  ey  gains  um,
 You  cannot  do  anything  because  you  are
 hand  in  glove  with  them.

 Lastly,  the  plan  is  designed  in  a  very
 wrong  manner,  We  have  said  this  many  tumes,
 Your  investments  are  not  helping  the  growth
 of  GNP  or  generation  of  basic  wealth.  The
 investments  are  on  the  wrong  side.  This  is
 being  done  to  please  the  class  to  which  the
 Government  opposite  belongs.  Therefore,
 there  is  no  way  out  as  long  as  you  are  there,

 Tn  this  connection,  I  will  read  out  extracts
 from  an  article  in  one  of  the  leading  dailies
 in  India  under  the  heading  ‘An  Essay  in  For-
 mealism.’  It  says:

 “The  malicious  rumour  spread  by
 interested  quarters  that  the  Union  Govern~
 ment  is  greatly  worried  over  the  state  of
 the  ectonomy  has  now  been  effectively
 nailed  to  the  ground  by  no  less  a  person
 than  the  Finance  Minister.  The  meetings,
 in  recent  weeks,  of  the  Political  Affairs
 Commitice  of  the  Cabinet,  the  Economic
 Coordination  Committee,  and  the  ‘full
 Planning  Commision,  now  we  know,  have
 been  exercises  in  pute  formalism.  These

 “It  is  an  extraordinary  situation  where
 we  have  nearly  three  million  tonnes  more  of
 foodgrains  in  stock  with  the  Government
 than  at  this  time  last  year,  and  yet,  month
 for  month,  the  actual  issues  have  been
 consistently  less,  so  much  so  that  the  price
 level  of  even  wheat  has  risen  over  the  year
 by  as  much  as  3  per  cent.  We  have  a  record
 stock  of  sugar  lying  with  the  factories  but
 lalesez  faire  being  as  laistez  faire  does,  the
 factory-owners  and  traders  have  tried  to
 sell  the  story  that  the  recent  buoyancy  in
 sugar  prices  is  the  precursor  of  an  emerging
 shortage.  Stocks  are  intended  to  be  used  in
 periods  when  prices  threaten  to  rise  beyond
 reasonable  limits  so  as  to  slap  down  the
 tise.  If  you  do  not  use  them  for  the
 purpose,  the  only  interpretation  that  can  be
 placed  is  that  you  are  not  serious  in  your
 ritualistic  declaration  to  conigip  prices.

 “Or  take  cotton  ,and  oilseeds.  The
 production  of  groundnut  in  1970671  has
 been  much  better  than  in  the  preceding
 year,  and  yet  oilseed  prices  have  soared,

 MR.  DEPUTY  SPEAKER:  Kindly  men-
 tion  the  paper  and  ask  the  hon.  Members
 teed  it,

 SHRI  JYTIRMOY  BOSU  :  ज्  juit  want  to
 wy  haw  very  hollow  tity  ave.  It  के  sot my
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 contention  alone.  I  shall  conclude  in  a  minute.
 Tam  finding  it  difficult  to  read.

 “There  has  been  much  huffing  and
 puffing  but,  at  least  three  years  have  gone
 by,  the  Government  has  not  been  able  to
 pass  the  neccasary  legislation  to  ride  the
 Forward  Contracts  (Regulation)  Act  of
 some  of  the  obvious  loopholes  which  enable
 unhealthy  speculation  in  the  more  impor-
 tant  commercial  crops.  What  cannot  be
 cured  has  tu  be  endured,  but  need  not  be
 encouraged.  The  Government,  unfortunat-
 ely,  has  even  done  that.  oe

 You  ought  to  be  at  least  thankful  for  this
 article  inthe  Times  of  India  dated  9th  October,
 1971,  I  would  like  the  hon.  Minister,  Mr.
 Ganesh,  to  read  it  and  try  to  find  out  what  the
 people  think  about  it.

 MR.  DEPUTY-SPEAKER  :  The  question
 is:

 “This  House  takes  note  with  great
 displeasure  and  concern  the  galloping  and
 unchecked  all-round  rise  in  prices  of  com-
 moditues,  especially  of  things  of  daily  need,
 and  Government’s  utter  failure  in  control-
 ling  the  same.”

 The  motion  was  negatiwed

 12.06  hes.

 RESOLUTION  RE.  UNEMPLOYMENT
 PROBLEM

 ओ  विकृति  सिम  (मोतिहारी)  :  उपाध्यक्ष
 महोदय,  मैं  निम्नलिखित  प्रस्ताव  को  सदन
 के  समक्ष  प्रस्तुत  कर  रहा  हूं--

 “यह  सभा  सरकार  से  आग्रह  करती  है  कि
 वह  शिक्षित  था  अशिक्षित  लोगों  की  बैराज-
 गारी  को  दूर  गिरने  के  लिये  तुरन्त  प्रभावी
 उपाय  करें।””

 उपाध्यक्ष  सहोदर,  जिस  समय  चौथी  योजना
 का  निर्माण  होने  क्या  तो  उन्होंने  यह  पता  लगाने

 की  कोशिश की  कि  हमारे  देना में  कितने  पढ़े,
 कितने  के-पढ़े,  कितने  अधूरे-यके  होग  बेकार  हैं।
 पहुची  योजना,  दूसरी  कोसता  और  तीसरी

 योजना,  इन  तीनों  में  तो  सरकार  ने  इस'  प्रकार
 के  आंकड़ें  दिये,  लेकिन  चौथी  योजना  में  सरकार
 ते  कह  दिया  कि  पता  लगाना  बड़ा  मुशिकल  है।
 उस  के  बाद  सरकार  ने  एक  एक्सपर्ट  कमेटी
 -दाते वाला  साहब  की  बनाई  |  दातेवाला  साहब
 ने  जो  रिपोर्ट  दी,  वह  रिपोर्ट  इस  समय  मेरे  पास
 है, उस  मे  उन्होंने  कहा  कि  मुझे  भी  कुछ  पता
 नही  चलता  है  कि  कितने  बेरोजगार  है,  कितने
 अण्डर-एम्पलायेड  हैं  औैर  कितने  फुली  अनएम्प-
 लायेड  है।  उन्होने  सुझाव  दिया  कि  एक  और
 कमेटी  बना  दा  जाय  ।  उसके  बाद  एक  दूसरी
 कमेटी'  बनी-भगवती  कमेटी-जिस  को  कहा  गया
 कि  एक  साल  के  अन्दर  अपनी  रिपोर्ट  दें  यह
 कमेटी  पिछले  दिसम्बर  मे  बनी  थी  और  अब  हू
 दिसम्बर  आ  गया,  आज  तक  उस  की  रिपोर्ट

 नही  आई  है

 हमारे  राष्ट्रपति  जी  कहते  है  कि  यह  करे-
 दिया  बनाने  का  जो  काम  है,  यह  व्यूरोक्रेटिक
 तरीका  है।  पत्नी  जी  जरा  इस  तरफ  ध्यान  दें--
 जो  हमारे  राष्ट्र  क ेमालिक  है,  जिनके  मात-

 हत  यह  सरकार  कार्य  करती  है,  बहू  कहते  है--
 यह  मद्रास  के  “हिन्दू”  अखबार  की  3  जुलाई,
 970  की  किंग  है--

 “Time  and  again  studies  have  been
 commissioned  to  assess  its  dimension  and
 suggest  remedies,  but  with  little  tangible
 results.  The  latest  in  the  series  i¢  the  expert
 panel  to  be  constituted  by  the  Union  Cabi-
 net’s  sub-  on  ployment.  A
 committee  to  constitute  a  committee  isin
 the  true  bureaucratic  tradition  of  Indian
 democracy.”

 राष्ट्रपति  जी  कहते  है  कि  यह  ब्यूरोक्रेसी  ट्रेंडी-
 शन  है।  आगे  कहते  हैं  -

 “But  can  the  problem  wait  until  the
 expert  panel  has  gone  through  the  length
 and  breadth  of  the  country,  collected  ans-
 wers  to  its  inevitable  questionnaire  and  for-
 moulated  its  findings,  not  to  mention  the
 tame-lag  between  the  submission  of  ite  report
 and  the  decition  of  the  Government  at  it  27९

 अब  मैं  सरकार  से  पूछता  चाहता  gow
 राष्ट्रपति  जो  कहते  हैं  कि  क्लिची  बनाते  की
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 [श्री  विभूति  मिश्र]
 जरूरत  नहीं  है,  मह  बव्यूरोफ्रेटिक  तरीका  है,  जब
 तक  कमेटी  की  रिपोर्ट  आयेगी,  तब  तक  ने  जाने
 कितना  समय  लग  जायगा,  बेरोजगारी  रिपोर्ट
 आने  तक  और  ज्यादा  बढ़  जायगा,  तब  फिर  इस
 का  हिसाब  कैसे  लगाया  जायगा--मुझे  दुख  है
 कि  इस  बात  को  यह  सरकार  समझता  नहीं  है।

 दूसरी  बात--राष्ट्रपति  जी  कहते  है  कि
 इस  के  लिये  रास्ता  बढा  जाय  यानी  कमेटी
 बनाने  के  ब्रजाय,  पहले  रास्ता  बढा  जाय  कि
 बेरोजगारी  कैसे  दूर  होगी  7  इसके  लिए  सरकार
 ने  जो  तरीके  अपनाए  है  और  भगवती  साहब  का
 बवैदचनेर  भी  है  जिसमें  लिखा  है  कि  कौन-कौन
 से  तरीके  हैं  जैसे  रूरल  बाक्स  प्रोग्राम,  स्माल
 फार्म  डेवलपमेंट,  माजिनल  फार्म र्स  लगे  रह-वगेरह
 इस  तरह  के  बहुत  से  काम  है।  इन  सब  बातो  से
 कितने  आदमियों  की  बेरोजगारी  दूर  हुई  इसका
 कोई  पता  नहीं  चलता  है  ।  मैने  पाल मेट  की
 लाइब्रेरी  से एक  कागज  लिया  है  जिसमें  कहा
 गया  है  :

 “The  successive  Five  year  Plans  have
 accorded  increasing  importance  to  the  ob-
 jective  of  eradicating  unemployment  and
 under  employment.

 In  India’s  First  Five  year  Plan,  none
 agricultural  employment  to  the  extent  of
 5.5  million  was  provided.  In  the  Second
 Pian,  the  backlog  of  unemployment  was
 eatimated  at  5.3  million,  of  which  2.8  mill-
 ion  was  in  rural  areas  and  2.5  million  in
 urban  areas.  In  the  same  Second  Plan  the
 addition  to  the  labour  force  was  estimated
 at  I.7  million,  Thus  47  million  persons
 were  in  need  of  employment  by  the  end  of
 the  Second  Plan  while  the  actual  employ-
 ment  that  could  be  created  during  that  Plan
 period  was  not  more  than  cightmillion.”

 फिर  कहते  हैं  :

 “So  about  nine  million  unemployed  were
 carried  into  the  Third  Plan.  In  that  Plas,
 the  additional  labour  force  potential  was
 fixed at  37  million.  Thus  26  million  new
 jobs  had  to  be  provided  in  the  Third  Plen
 for  wiping  out  unemployment  As  against
 this  id  million  hew  employment  opportu.
 wilder  were  created  Setween  82.67,  tive  ea
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 leaving  a  formidable  backlog  of  over  Il
 million  needing  employment  by  the  end  of
 the  period,”

 आगे  फिर  कहते  है:
 “It  has  been  estimated  that  by  the  end

 ofthe  Fourth  Plan  the  number  of  persons
 in  India  needing  employment  will  be  to  the
 tune  of  over  28  millions.”

 28  मिलियन  का  मतलब  है  2  करोड़  80
 लाख  ।  हमारे  देश  में  इतने  लोग  बेकार  हैं  1  मैं
 सरकार  से  पूछना  चाहता  हूं  कि  सरकार  क्या

 कार्यवाही  कर  रही  है  इस  अनएम्प्लायमेंट  को

 दूर  करते  के  लिए  ?

 एक  बात  मैं  और  बताना  चाहता  हूं  मैंने
 अभी  राष्ट्रपति  को  कोट  किया  है।  इसी  तरह
 से  मै  प्राइम  मिनिस्टर  को  भी  कोट  करके
 बताना  चाहता  हूं  कि  उन्होंने  क्‍या  कहा  है
 क्योंकि  सरकार  का  सारा  काम-काज  चलाने
 को  सारी  जिम्मेदारी  उन्हीं  के  ऊपर  होती  है
 या  उनके  मंत्रिमंडल  के  ऊपर  होती  है।  यह
 20  दिसम्बर,  970  का  “हिन्दुस्तान  स्टैंडर्ड”

 है  जोकि  कलकते  से  निकलता  है।  इसमें
 प्राइम  मिनिस्टर  कहती  हैं  :

 ‘Mrs.  Gandhi  has  stated  that  unemploy-
 ment  and  disparities  in  wealth  were  the
 two  most  serious  problems  facing  the  coun-
 try  today,  reports  UNI,

 Ina  message  to  the  national  seminar
 on  unemployment  being  held  here  tomorrow,
 Mrs,  Gandhi  said  the  two  problems  were
 inter-related,  and  their  solution  would
 require  a  combination  of  many  approaches.
 Only  a  major  overhaul  of  f8  country's
 economic  and  educationgl  structure  and  a
 reorientation  हम  the  goulg  and  methods
 would  enable  the  pation  to  find  lasting
 resediets  although  *  few  short  term  pro
 grammes  were  aly  neceseary.”

 MR,  DEPUTY-SPRAKER:  |  do  not
 thick  anybody  disputes  that  there  is  secious
 ‘unesnplopment  in  the  country,  Suggest  means
 how  dt  shoukl  be  overcome  $  we  all  accept  that  ,
 there  is  udomplojemént,

 i
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 भी  विपत्ति  लिन :  मुझे  साबित  तो  करने
 दीजिए  कि  हमारे  राष्ट्रपति  क्‍या  कहते  है  और

 हमारी  प्राइम  मिनिस्टर  क्या  कहती  है  ।
 आप  सुनिये  :

 “....unemployment  dole,  resources
 mobilisation,  job  oriented  educational  policy
 and  constitutional  restraints  and  their
 remedics.”

 यह  बात  प्रधान  मंत्रो  बे  कही  है।  इसको
 कहे  एक  साल  हो  गया  और  हमारे  संविधान
 में  20वा  संशोधन  विधेयक  भी  पास  हो  गया
 लेकिन  अभी  तक  इस  बात  का  सुधार  नहीं
 हुआ  कि  हर  आदमी  को  काम  करना  होगा,
 हर  आदमी  को  रोजी  मिलेगी  i  कांस्टीट्यूशनल
 में  सरकार  को  यह  सुधार  भी  करना  चाहिए।
 जब  प्रधान  मंत्री  खुद  कहती  हैं  कि  सारी
 एकनामिक  कंडीशन  को  ओवरहाल  करने  की
 जरूरत  है,  सारे  एजूकेशनल  सिस्टम  को  दुरुस्त
 करने  की  जरूरत  है  तो  फिर  यह  कांस्टीट्यूशनल
 में  हेर-फंस  करने  से  ही  होगा  और  इसको  करने
 की  जवाबदारी  हमारे  ऊपर  नहीं  है।  प्राइम
 मिनिस्टर  संविधान  में  हेर  फेर  करने  के  लिए
 संशोधन  लावें  तो  हम  ह्  कहेंगे  ।  लेकिन

 हमारी  समझ  में  नहीं  आता  कि  यह  28  मिलि-
 यन  की  जो  बेरोजगारी  है  उसको  दूर  करने  के
 लिए  सरकार  मे  क्या  कार्यवाही  की  &  ?

 बहुत  से  प्रोग्राम  बताए  गए-एक  क्रैश  प्रोग्राम
 आया  लेकिन  मेरे  सूबे  मे  तो  वह  चला  नहीं

 दूसरी  बात  यह  है  कि  रीजनल  इम्बेलेंसेज
 हो  गए  ।  एक  किताब जो  इन्होंने छाप  कर  दो
 है  उसमें  लिखा  हैं  कि  बिहार  में  रीजनल
 इम्बैलेंस  कितना  हो  गया ।  इसमें  लिखा  है:

 “tn  Mike  and  Orissa  the  growth  rate
 continued  to  be»  less  than  one  per  cont—
 Bihar  0.9  and  Qrinsa  Ol”

 तो  यह  रीजनल  हम्बैलेसेजआ  होगा।  आपका
 कौन सा  एकनामिक  तरीका  हैं?  इसमें  एक

 और  स्टेट का  लिखा  है  लेकिन  मैंने  दो  स्टेट्स
 का  ही  पढ़कर  सुनाया t  इनकी  आमदनी  एक-
 दम

 कम
 हो!  गई। अब  ही  अत लाना  चाहता  हूँ t कि  सरकार  की  प्लासी  से  डि फे केट  है,  सरकार

 के  कायदे  कानून  में  डिफंक्ट  है,  कांस्टीट्यूशनल
 डिटेक्टिव  है  इसलिए  इन  सभी  को  सुधारने  की
 जरूरत  है  ।  शिक्षा  प्रणाली  का  जहां  तक
 सम्बन्ध  है,  गांधी  जी  ने  कहां  था  कि  कमाओं
 भी  और  पढ़ो  भी--बेसिक  एजूकेशन  में--लेकिन
 उसमें  भी  कोई  सफलता  नही  मिली  क्योंकि  यह
 वर्नाक्यूलर  बेसिस  पर  था  और  आज  सभी
 अंग्रेजी  पढ़ाना  चाहते  है।  इसलिए  वह  शिक्षा
 प्रणाली  फेल  हो  गई  वरना  लड़के  काम  भी
 करते  यानी  रोजो  भी  कमाते  और  पढ़ाई  भी
 करते  ।  इसलिए  जरूरत  इस  बात  को  है  कि
 सरकार  एजूकेशन  सिस्टम  मे  सुधार  करे

 दूसरी  बात  वह  है  कि  एम्प्लॉयमेंट  के  लिए
 जो  एवेन्यू  है  उन्हें  सरकार  को  खोजना

 चाहिए।  जब  तक  सरकार  उनको  नहीं  खोजेगी'
 तब  तक  काम  चल  नहीं  सकता  है।  एक  बाल
 मैं  और  बतलाना  चाहता  हूं  कि  एक  रिपोर्ट
 मेरे  पास  है  जिसमे  लिखा  है  कि  दस  साल
 सरकार  77  हजार  करोड़  खर्च  करे  तभी  वह
 लोगों  को  एम्प्लॉयमेंट  दे  सकती  है  और  जो
 बेकारी  है  वह  दूर  हो  सकती  है।  मैं  जानना

 चाहता  हूं  सरकार  इसके  लिए  क्‍या  कर  रही
 है?  या  तो  सरकार  कमेटी  बना  देती  हैं  या
 भाषण  देने  के  लिए  लोगों  से  कह  देती  है  ।  लोग
 भाषण  देते  हैं।  पिछली  बार  भी  यह  सवाल

 हमारे  सामने  आया  था  ।  लेकिन  जब  तक
 सरकार  इस  मामले  में  सक्रिय  कदम  नहीं  उठा-

 एगी,  कांस्टीट्यूशनल  को  नहीं  बदलेग्री,  कांउटी-
 यूशन  को  बदलने  के  बाद  दिक्षा  प्रणाली  में  हेर-
 फेर  नही  करेगी  तब  तक  बह  बेचारी  भो  दूर
 नहीं  होगी  ।

 तीसरी  बाल  बह  &  कि  हमारे  देश  की

 राष्ट्रीय  आय  28  हजार  करोड़  है।  इस  सम्बन्ध
 में  सरकार  जब  तक  यह  कदम  नहीं  उठायेगी

 कि  कितना कम  से  कम  और  कितना  ज्यादा
 से  ज्यादा  किसी  को  मिले  तथ  तक  काम  नहीं
 चलेगा  |  एक  बात  मैं कहूंगा  जस संधि  मामों
 से  कि  उन्होंने  एक  फैसला  किया  है  कि  जाम दलो

 में  ज्यादा से  ज्यादा  एक  1  बीते का  क्सी

 हो । लैकिनम  स्वाधीनता  के  25  सल  के  शो
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 [att  विभूति  मिश्र]
 भी  हमारी  पार्टी  न ेऔर  हमारी  सरकार  ने  यह
 फैसला  नही  किया  कि  कितना  अन्तर  रहेगा
 एक  और  पांच  का  रहेगा,  एक  और  दस  का

 रहेगा  या  एक  और  5  का  रहेगा  1  यह  फैसला
 अमी  तक  सरकार  ने  नहीं  किया  है।  जब  तक
 सरकार  यह  फैसला  नहीं  करतो  है  तब  तक  यह
 पता  नहीं  चलता  है  कि  सरकार  कितना  पैसा
 सरकारी  महकमा  पर  खर्च  करेगी  और  कितना
 पैसा  बचाकर  नेशनल  इनकम  से  इस  देश  के
 डेवलपमेंट  पर  खर्च  करेगा  ?  यह  बेरोजगारी
 का  सवाल  बड़ा  पेचीदा  सवाल  है  लेकिन  लेबर
 मिनिस्टर  को  यहा  पर  भेज  दिया  गया  है  अब
 लेबर  मिनिस्टर  इसमे  क्‍या  जवाब  देंगे  ?  लेबर
 मिनिस्टर  कास्टीट्यूशन  को  बदलने  के  सम्बन्ध
 में  तो  कह  नही  सकते  है।  प्राइम  मिनिस्टर  ने
 जो  कहा  है  उसको  अगर  वे  काटे  तो  उनके
 लिए  मुशिकल  और  अगर  उनकी  बात  को  रखते

 है  तो  सरकार  कम  जाती  है  ।  इसलिए  मै
 समझता  हु  इसका  जवाब  देना  लेबर  मिनिस्टर
 की  ताकत  के  बाहर  होगा  ।

 दूसरी  बात  यह  है  कि  शिक्षा  संस्थाओं  में

 हम  को  जो  तरमीस  करनी  है  वह  हो  नही  रही
 है  q  क्या  बल लाया  जाय  कि  हम  लोग  किस
 दिक्कत  से  पड़  गये  हैं  और  हमारी  सरकार  को
 इस  विक्रेता  को  दूर  करने  के  लिये  सोचना

 चाहिये  कि  बह  क्या  सक्रिय  कदम  उठाये  इस
 के  सम्बन्ध  मे  हमारी  फोब  फाइल  इअर  प्लैन
 में  जो  कहा  गया  है  उस  को  देखिये  :

 “*Special  Schemes:  Some  special  scheme
 has  been  taken  up  for  creation  of  additional
 employment.  The  important  schemes  are
 given  below  :—"”

 जो  कुछ  बतलाया  गया  है  उसकी  बहुत  लम्बी
 लिस्ट  है  और  उसको  पढ़ने  में  बहुत  समय  लगेगा,
 जो  आप  हम  को  नही  देंगे  ।  लेकिन  मैं  जानता
 चाहता  हूं  कि  चोथी  पंचवर्षीय  योजना  के
 आखिर  में  जो  28  मिलियन  लोग  बेकार  हो
 जायेंगे  उसके  करे  से  सरकार  क्या  एलबम
 सोच  रही  है  ?
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 पिछले  सेशन  के  बाद  मैं  अपने  क्षेत्र  से
 गया  था  a  मेरी  डिस्ट्रिक्ट  का  हेडक्वार्टर  मोती-

 हारी  मे  है।  वहा  पर  स्कूल  है,  कालेज  हैं,  जित
 में  दस  लाख  बच्चे  पढ़ते  है।  छोटे  बच्चे  कितने
 पढ़ते  है इसका  ठिकाना  नहीं  है।  उन  लड़कों
 से  मेरी  बान  हई  वह  लिन  पिया  और
 माओ  के  लिट्रेचर  पढते  है।  वह  किताबे  उनके
 पास  कहा  से  आई,  यह  तो  उन्होंने  नहीं  बत-
 लाया,  लेकिन  किताबे  उनके  पास  है  जरूर  ।
 मैने  उन  से  पूछा  कि  तुम  नक्सलाइट  किताबें
 क्यो  पढ़ते  हो  ?  उन्होंने  कहा  कि  हम  क्‍या  करे,
 हमारे  लिये  नौकरी  का  कोई  ठिकाना  नहीं  है  ।
 पढने  के  बाद  हम  कया  करेगे  ?  हमारे  मा-बाप
 हमारे  ऊपर  खर्च  करते  है।  सरकार  की  रिपोर्ट
 में  लिखा  है  कि  हर  ग्रेजुएट  की  पढाई  पर
 2700  सु०  सरकार  के  खर्च  होते  है,  मा  बाप
 का  जो  खर्च  होता  है  वह  अलग  ।  हमारे  देश  में
 60,000  इंजीनियर  बेकार  है।  ऐसो  स्थिति
 में  लडके  बेचारे  क्‍या  करें  ?  इसी  लिये  बेचारे
 नक्सलाइट  हो  जाते  है।  जो  कुछ  बयान  में
 होता  है,  उसका  थोडा  बहुत  असर  बिहार  में
 भी  होता  है,  लेकिन  सरकार  इस  तरफ  ध्यान
 नही  देती  t

 पाकिस्तान  से  लड़  कर  तो  हम  जीत
 जायेंगे,  लेकिन  हमारे  घर  मे  जो  बेकारी  है,
 उस  से  कैसे  लड़ेंगे  और  उस  के  ऊपर  कैसे
 विजय  प्राप्त  करेंगे  ?  आज  हमारे  सामने  यह
 बड़ा  भारी  सवाल  है।  हमारे  शास्त्रों  में  लिखा

 हुआ  है  कि  भूला  आदेस  कोई  भी  पाप  कर
 सकता  है।  मैं  चाहता  ह  कि  सरकार  भूखों  को
 प्राय  से  बचाने  के  लिये  और  अपनी  महदी  को

 स्थिर  रखने  के  लिये  तथा  ह...  को  ठीक से
 चलाने  के  लिये  जो  जवाबी  दी  गई  है  उसको

 पूरा  करें  1  इसके  लिये  कांस्टीट्यूशनल  में  सुधार
 कर  सकते  हैं,  एजुकेशनल  सिस्टम  में  सुधार
 कर  सकते  हैं।  आज़  यह  बात  नहीं  कही  जा
 सकती  कि  हमारे  पास  डेटा  नहीं  है  1  पहली
 पंज-विधिक  योजना  में  डेटा  था,  दूसरी  योजना
 में  जेडी  था,  लेकिन  आज  आप  कहते हैं  फि
 आपके  प्रेस  शेठ  नहीं  हैं जब  आप  इसके
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 लिए  कमेटी  बनाने  लगे  तो  राष्ट्रपति  ने  कहा
 कि  यह  ब्यूरोक्रेसी  तरीका  है।

 मैं  चाहूंगा  कि सरकार  कोई  सक्रिय  कदम
 उठाये  और  अविलम्ब  बेरोजगारी  को  दूर
 करे।  वह  यह  भी  तय  करे  कि  हमारे  यहां
 कम  से  कम  और  अधिक  से  अधिक  आमदनी
 का  क्या  अनुपात  रहेगा-1:5  का  रहेगा
 1:10  का  रहेगा  या  1:20  का  रहेगा।  जन

 संघ  ने  कहा  हैं  कि  1:20  का  अनुपात  रहना
 चाहिए,  लेकिन  सरकार  आज  25  बर्ष  से  इस
 बारे  में  सोच  रही  है  1  25  वर्ष  तक  सोचने  के
 बाद  भी  बसने  इसके  लिए  कोई  कदम  नहीं
 उठाया  |  इस  तरह  से  क्‍या  होगा  ?

 MR.  DEPUTY-SPEAKER  :  Resolution
 moved  :

 “This  House  urges  upon  the  Govern-
 ment  to  take  effective  measures  immediately
 to  re  unemploym  ng  the
 educated  and  uneducated  people.”

 There  are  two  amendments  to  this  Resolu-
 tion.  Are  they  being  moved  ?

 SHRI  C.  K,  OHANDRAPPAN  (Telli-
 cherry)  :  Yes;  Sir.  I  beg  to  move  :

 That  in  the  resolution, —
 Jor  “effective”  substitute—

 “radical  economic  and  practical”  (yy
 That  in  the  resolution, —
 add  at  the  end—

 “and  to  bring  forward  a  scheme  for
 providing  unemployment  relief  to  all  those
 who  are  at  present  involuntarily  unemploy-
 ed.”  (2)

 SHRI  8.  M.  BANERJEE  (Kanpur)  ;  Since
 this  resolutign  ga  absolutely  non-controversial,
 it  should  be  accepted  immediately  by  the  govern-
 ment,  I  do  not  thisfk  there  Is  any  need  for  dis-
 cussion.  What  हम  it  say?  It  speaks  of
 “effective  measures  immediately  to  remove
 unemployment”,  Government  also  saya  the
 same  thing,

 MR,  DEPUTY-SPEAKER  :  He  is  making 4  speech,
 SHRIS,M.  BANERJEE  :  I  em  not  mak

 ing  aspcech,  Mysugpenion  is  that  since  time

 has  been  curtailed  from  2}  hours  to  ye  hours
 and  as  the  two  following  resolutions  by  Shri
 H.N.  Mukerjee  and  Shri  R.  V.  Bade  are
 equally  important  and  should  be  taken  up,  the
 Minister  may  accept  the  resolution  straight-
 way.  Then  we  are  prepared  to  forego  our  time.
 Let  the  Minister  say  that  he  accepts  this  in-
 nocuous  resolution.

 MR.  DEPUTY-SPEARER:  The  Resolue
 tion  says:  “This  House  urges  upon  the
 government  to  take  effective  measures  imme
 diately  to  remove  unemployment  among  the

 and  ducated  people”.  I  think
 the  government  is  doing  all  that.  The  hon.
 Member  only  wants  the  tempo  to  be  increased.

 ducated

 SHRI  N.  K.  P.  SALVE  (Betul):  The
 better  course  would  be  to  withdraw  it.

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R,  K.  KHADIL-
 KAR):  Let  it  be  withdrawn.

 MR.  DEPUTY-SPEAKER  :  Would  you
 like  to  reply  at  this  stage  ?

 SHRI  R.  छू.  KHADILKAR;  No.  While
 the  Resolution  appears  ous,  if  we  accep’
 it  then  the  implementation  part  of  it  must  be
 given  serious  consideration,  The  mover  of  the
 Resolution,  Shri  Bibuth:  Mishra,  has  pointed
 out  the  difficultics,  So,  I  would  like  to  say
 that  [  cannot  accept  this  Resolution  in  this
 form.

 MR.  DEPUTY-SPEAKER  :  Then  I  can-
 not  help  a  discussion.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  I  will  be  as  brief  as  I  possibly  can
 because  the  other  resolution  by  Professor  Hiren
 Mukerjee  is  to  be  taken  up,  I  am  a  member
 of  this  Unemployment  Committee  and  I  must
 point  out  the  difficulties  that  we  are  facing.
 The  Government  have  taken  not  les  than
 33  months  to  constitute  the  Committes  after
 they  have  given  an  asturance  on  the  floor  of  the
 House.  Then  they  have  taken  about  four
 months  to  give  us  office  accommodation,  and
 personnel  to  handle  this  huge  task  was  not
 given  till  last  month.  This  is  the  importance
 which  they  attach  to  this  work!  I  hope  the
 hon,  Minister  appreciates  that  there  is  no  data

 of  the  different  programmes  they  have  ander.
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 {Shri  Jyotirmoy  Bosu}
 Personally  I  maintain,  and  my  party

 maintained  ;  that  unemployment  is  the  crea-
 tion  of  the  present  set-up  and  its  class  charac-
 ter,  That  is  why  every  plan  has  increased
 number  of  unemployed.  They  taken  many
 job-killing  steps,  following  the  pattern  of  the
 western  capitalist  countries  which  are  very
 much  under-populated.

 SHRI  R.  छू,  KHADILKAR  :  Sw,  with
 your  permission,  may  I  point  out  that  he  is
 a  Member  of  the  Unemployment  Commttec.
 Whatever  he  has  to  say  he  has  to  submit
 through  the  Chairman  of  the  Committee.  He
 is  voicing  his  views  here.

 SHRI  JYOTIRMOY  BOSU  :  But  I  have
 not  ceased  to  be  a  member  of  this  House.

 They  have  neglected  labour-intesive  efforts
 and  industries  which  could  have  created  GNP
 or  basic  wealth  substantially.  They  have  not
 taken  up  intensive  rural  works  progiammes
 to  have  two  or  three  crops  a  year.  Similarly,
 they  have  not  taken  up  rural  electrification,
 rural  roads  etc.  and  those  fields  have  been
 thoroughly  neglected.  Small-scale,  cottage
 and  agro-based  industries  have  been  given  step-
 motherly  treatment.  The  result  is  that  we  are
 at  the  base  of  the  economic  level  and  we  have
 the  lowest  fer  capita  income,  even  if  we  com-
 pare  ourselves  with  Thailand,  Ceylon,  UAR
 and  Ghana.  Even  those  countries  which  are
 having  a  higher  population  growth  rate  have
 maintained  a  higher  fer  capita  income.  This
 shows  how  miserably  this  government  have
 failed  in  tackling  this  problem.  I  again  say
 at  the  end  that  problem  is  the  creation  of
 government  because  of  its  class  character.

 MR.  DEPUTY-SPEAKER:  I  am  not
 ture  if  we  have  followed  a  practice  by  which
 when  a  Member  of  the  houte  is  a  Member  of  a
 Commitee  he  forfeits  his  right  to  express  his
 veiws  in  this  House.  I  do  not  know  that.

 SHRI  R.K.  KHADILKAR  :  ३  was  refer-
 ting  to  its  propriety.

 MR.  DEPUTY-SPEAKER:  I  eave  it
 to  him,  I  was  referring  to  the  position  under
 the  Rules  of  procedure.  Propricty  is  s
 matter  of  conscience  of  the  individual
 jeember,

 DR.  द  BK,  R.  VARADARAJA  RAO
 (Bellary)  +  Sir,  while  T  an  glad  that  this
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 Resolution  has  been  moved,  the  only  thing
 that  bothers  me  is  the  expression  “immedia-
 tely”  in  it.  If  the  Government  were  to  ac-
 cept  this  resolution,  I  am  absolutely  positive,
 no  matter  whether  Shri  Khadilkar  sits  in  that
 chair  or  Shri  Jyotirmoy  Bosu  sits  in  that
 chair,  that  there  can  be  no  immediate  aboli-
 tion  of  unemployment  in  this  country.

 SHRI  JYOTIRMOY  BOSU  :  Kindly  do
 not  express  an  opinion  about  us.

 SHRI  S.  M.  BANERJEE:  The  world
 “ymmediately  may  be  omitted.

 DR.  V.  K.  R.  VARADARAJA  RAO:  If
 it  had  been  omitted,  T  would  have  supported
 the  resolution.

 SHRI  N.  छू.  P.  SALVE:  What  he  means
 is  eather  the  best  man  or  the  worst  man.

 DR.  V.  K.  R.  VARADARAJA  RAO  :  I
 am  glad  that  the  Resolution  has  been  moved,
 because  while  the  Prime  Minister  has  recog-
 nised  the  problem  of  as  Shri
 Bibhuti  Mishra  pointed  out,  as  major  prob-
 lem  confronting  the  country,  one  does  get
 the  uneasy  feeling  that  enough  is  not  being
 done  specifically,  categorically,  conspicuously
 and  unambiguously  to  deal  with  it.

 Iam  not  concerned  with  the  Da  .itwala
 Committee’s  inability  to  say  that  there  can
 be  any  estimate  of  unemployment.  There  is
 unemployment,  under-employment  and  dis
 guised  unemployment.  As  an  economic  statie-
 tician  I  can  certainly  say  that  one  cannot  lay
 a  quantitative  figure  of  this.  We  know,  even
 from  the  figures  on  the  live  register  of  em-
 ployment  exchanges,  that  the  number  of
 people  seeking  employment  who  have  regis-
 tered  themselves  is  four  million  ;  of  these
 four  million,  something  like  two  millon  are
 roatriculates  and  above,  and  of¢hat  number
 about  200,  are  graduates  and  post»
 graduates.  So  that  even  from  the  data  which
 is  available,  let  alone  the  Question  off  rurat
 unemployment  and  those  who  have  not  regis
 tered  themeclves,  we  are  aware  that  there  is
 a  very  big  employment  problem  in  this
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 Government  have  from  time  to  time  outlined
 various  steps.  But  I  would  respectfully  sug-
 gest  to  them  that  appointing  committees  is
 not  going  to  solve  the  problem.  It  is  one
 way,  if  I  may  say  so,  of  trying  to  salve  their
 conscience  and  giving  the  country  an  impres-
 sion  that  they  are  serious  about  doing  some-
 thing.  Just  as  Government  have  approached
 the  problem  of  war  with  Pakistan  with  a
 tremendous  amount  of  energy,  drive,  plan-
 ning  determination  and  the  will  to  win,  I
 suggest  that  the  problem  of  unemployment
 should  also  be  tackled  in  the  same  spirit.

 Since  I  do  not  want  to  take  much  time  as
 there  are  many  speakers,  otherwise  I  can
 give  a  long  talk  on  this,  I  would  not  do  it.
 TI  only  want  to  make  one  concrete  suggestion
 —and  I  make  it  very  seriously—for  the  con-
 sideration  of  the  hon.  Minister  and  Govern-
 ment  why  are  we  not  thinking  in  terms  of  a
 crash  programme  for  employment  in  this
 country,  if  we  want  employment  ?  We  want
 self-employment,  more  small-scale  industries,
 more  labour  intensive  work,  an  enlarged
 market,  more  demand  for  goods  and  more
 production  for  meeting  the  large  demand  for
 goods.  All  that  is  true,  but  in  order  to
 Create  a  really  enlarged  market  and  give
 Opportunity  for  a  tremendous  expansion  of
 self-employment  as  well  as  employment  of
 the  educated  people,  it  seems  to  me  that  this
 country  needs  a  big  public  works  programme.

 While  my  hon,  friend,  Shri  Jyotirmoy
 Boau  referred  to  the  class  structure  and  #0  on,
 oddly  enough  it  is  a  leading  member  of  the

 questionnaire  and  getting  evidence,  witnesses
 etc.—all  that  can  go  on  because  it  will  help
 my  students  to  write  their  thesis  later  on—for
 the  time  being,  immediately  the  war  is  over
 and  we  come  to  a  succesaful  peace,  the  first
 thing  they  should  take  up  is  to  think  in  terms
 of  a  crash  programme  for  employment  through
 the  medium  of  public  works,  This  is  a  well
 known  remedy.  We  all  know  that  President
 Roosevelt  was

 confronted
 with  the  problem  of

 3  million  unemployed  in  the  United  States
 and  he  saved  his  country  from  a_  revolution
 by  going  in  for  a  very  large  programme  of
 public  works  which  also  later  on  proved  to  be
 most  productive  in  the  course  of  5-6  years.  I
 would,  therefore,  suggest  that  a  big  pro-
 gramme  of  road  construction  a  big  programme
 of  housing  construction,  a  big  programme  of
 contour  bunding  and  minor  irrigation  and
 afforestation—all  these  are  labour  intensive
 programmes—should  be  undertaken.

 I  would  even  go  to  the  length  of  suggest-
 ing  that  the  Cabinet  should  appoint  a  special
 committee  for  this  purpose.  The  Cabinet  has
 a  number  of  committees.  Why  does  not  the
 Cabinet  have  a  special  committee  for  genera-
 tion  of  quick  employment  facilities  ?  Why
 don’t  they  make  the  Minister  for  Labour
 and  Rehabilitation  also  a  Minister  for  gene-
 rating  employment  ?

 Let  the  things  be  taken  into  great  details
 just  as  we  take  war  in  detail.  We  did  not
 think  of  war  on  a  macro  basis.  We  thought
 of  places  and  districts  ;  we  thought  of  strate-
 gic  targets  and  we  coordinated  and  combined
 all  ous  armed  forces.  In  a  similar  kind  of
 way,  we  require  a  detailed  working  on  this
 problem  of  employment  and  this  detailed
 working  cannot  be  done  unless  there  is  a
 regular  target.  Therefore,  I  would  suggest
 that  they  should  immediately  take  up  this
 question  of  public  works  which  will  gencrate
 employment  by  providing  infra-structure  an
 well  as  by  creating  employment  in  the  pro-
 cess  of  generating  infra-structure.
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 vention  of  the  development  of  the  kind  of
 tendencies  to  which  my  hon.  friend,  Shri
 Bibhuti  Mishra,  referred,  amongst  the  younger
 people  the  creation  of  a  climate  of  confidence,
 a  climate  of  development,  requiries  that  em-
 ployment  should  now  figure  very  much  more
 in  the  minds  and  thinking  of  the  Govern-
 ment  than  apparently  has  been  the  case  so
 far.

 I  would  hke  to  conclude  by  suggesting
 that,  while  I  do  not  think  the  resolution  as
 it  stands  can  be  accepted,  and  I  do  not  want
 to  suggest  that  there  should  be  unemploy-
 ment  relief,  the  Government  should  go  in  for  a
 big  public  works  programme.  If  they  do  not
 do  it,  Iam  afraid,  many  of  us  who  are
 loyal  to  the  party  discipline  may  be  constrain-
 ed  to  make  a  representation  to  the  Govern-
 ment,  if  not  to  the  House,  and  will  be
 waiting  on  deputation  to  the  Prime  Minister
 saying,  “If  you  cannot  solve  the  problem  of
 unemployment,  then  some  kind  of  dole  will
 become  necessary.”  If  you  want  to  avoid  dole
 and  avoid  wasting  of  money,  let  us  think  in
 terms  of  a  bg  programme  of  public  works.
 This  is  a  concrete  suggestion  I  want  to  make.
 व  hope,  when  the  Minister  replies,  he  will
 indicate  the  readiness  of  the  Government  to
 the  suggestion  and  not  to  go  on  with  these
 committees.  I  do  not  mind  if  he  dissolves
 all  these  committees,  thereby  allowing  Mr.
 Jyotirmoy  Bosu  to  speak  as  much  as  he  wants
 in  this  House  !  Let  the  Government  accept
 the  need  for  a  big  programme  of  public
 works,  set  up  a  special  committee  of  the
 Cabinet  and  then  draw  up  a  detailed  working
 plan  for  the  purpose  of  executing  such  a
 public  works  programme.

 *  SHRI  J.  M.  GOWDER  (Nilgiris)  :
 Mr.  Deputy  Speaker,  Sir,  I  am  grateful  to
 you  for  giving  opportunity  to  speak  on  the
 Resolution  moved  by  Shri  Bibhuti  Mishra
 urging  upon  the  Government  to  take  effective
 measures  immediately  to  remove  unemploy-
 ment  among  the  educated  and  uneducated
 People.

 Sir,  according  to  the  statistics  given  out
 by  the  Government,  we  find  that  every  year
 70  lakhs  of  educated  young  people  are  added
 to  the  cadre  of  unemployed  in  the  country.
 What  constructive  schemes  have  been  formu-
 lated  and  implemented  by  the  Government
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 in  the  matter  of  providing  employment  oppor-
 tumties  to  the  huge  number  of  unemployed
 in  the  country  ?  Any  number  of  Committees,
 like  the  Dantwala  Committee,  Bhagawati
 Committee  and  the  National  Committee  on
 Unemployment  have  been  appointed  by  the
 Government  to  study  this  question.  I  can
 only  construe  that  the  Government  want  to
 take  shelter  under  these  Committees  and
 they  are  not  prepared  to  take  immediate  steps
 to  solve  this  problem.  I  can  frankly  say  that
 the  appointment  of  such  Committees  is  an
 excuse  for  the  Government  to  postpone  take
 ing  constructive  steps  in  providing  more  em-
 ployment  opportunities.  I  don’t  think  that
 it  is  difficult  fur  anyone  to  undemtand  the
 intentions  of  the  Government  on  this  grave
 issue

 T  have  been  strengthened  in  my  feeling
 when  I  saw  the  spectacle  of  the  hon.  Minister
 expressing  his  inability  to  accept  such  an
 innocuous  Resolution  moved  by  a  Member
 belonging  to  the  ruling  Congress  Party.  Is
 the  hon.  Member  who  moved  this  Resolution
 not  a  Member  of  the  Congress  Party?  The
 Government  should  not  have  had  any  hesita-
 tion  in  accepting  this  Resolution.  The  reluc-
 tance  on  the  part  of  the  Government  to  accept
 this  Resolution  makes  it  abundantly  clear
 that  the  Government  want  to  evade  this  issue
 and  they  are  not  prepared  to  tackle  the
 situation  forthwith.

 The  Government  may  appoint  any  number
 of  Committees,  but  I  am  sure  that  that  will
 not  lead  to  any  solution  of  the  problem.
 Unless  the  Government  unhesitatingly
 nationalise  all  the  private  sector  industries
 completely,  they  will  not  be  able  to  find  any
 solution.  Take  for  example  a  graduate
 employed  in  the  Government.  He  gets  a
 salary  of  Rs.  300  or  Rs.  400  a  month.  But,
 in  the  private  sector  industry,  a  similar  gradu«
 ate,  under  one  guise  or  the  othew  saying  that
 he  is  a  relative  of  someones  in  the  top  manage
 ment  or  he  is  a  favourite  of  somebody  in  the
 management,  is  given  Ra*  3000  or  Rs,  4000
 per  month  as  salary.  I  say  this  in  particular
 because  in  this  salary  0  or  15  unemployed
 graduates  could  be  given  employment  in  the
 private  sector  industries  if  the  Government
 sationalise  them.  ३  would  like  to  charge  the
 Government  that  they  are  giving  all  sorts  of'
 incentives  and  encouragementa  to  private

 *The  original  speech  was  delivered  in  Topuil,  4
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 sector  industries  which  do  not  work  in  national
 interest.  I  need  not  explain  that  the  foremost
 national  interest  at  the  moment  is  giving  emp~-
 loyment  to  the  ever  increasing  number  of
 educated  unemployed.  The  grave  unemploy-
 ment  situation  prevalent  in  the  country
 can  be  solved  only  when  the  Government
 nationalise  all  the  private  industries.  But,  I
 am  afraid  that  the  Congress  Government  at
 the  Centre  have  not  got  the  guts  to  do  this.
 During  the  recent  parliamentary  elections,  we
 used  to  hear  the  slogan  of  nationalisation  in
 every  nook  and  corner  of  the  country.  The
 acquisition  of  a  private  unit  here  and  the
 nationalisation  of  some  coal  mines  in  one
 part  of  the  country  are  not  the  real  meaning
 of  nationalisation  of  the  productive  means  of
 the  country  for  public  purposes.  The  present
 policy  of  the  Government  is  neither  here  nor
 there.  Iam  not  able  to  appreciate  the  cons-
 traints  and  restraints  shown  by  the  Govern-
 ment  in  the  matter  of  nationalising  big  indus-
 tria]  units  in  the  private  sector.

 I  do  doubt  whether  the  Government  have
 given  serious  thought  to  the  genesis  of  Naxalism
 in  West  Bengal.  Who  are  these  Naxalites  ?
 They  are  the  educated  unemployed.  Have  they
 become  Naxalites  overnight  ?  Do  they  think
 that  it  is  their  inalienable  right  to  destroy
 men  and  material  in  the  country  ?  There  is
 no  meaning  in  condemning  them  for  their
 activities.  For  how  long  they  will  continue
 to  climb  the  hill  of  frustration  and  swim
 against  the  heavy  currents  of  proverty  and
 misery  ?  What  will  they  do  if  they  cannot
 get  employment  even  after  years  of  searching  ?
 There  isa  limit  to  human  patience.  They
 cannot  indefinitely  endure  the  unpalatable
 sight  that  even  the  less  qualified  and  illiterate
 ones  get  thousands  of  rupees  as  salary  in  the
 private  sector.  Naturally,  they  have  taken  to
 violent  activities,  which  in  other  words  you
 call  Naxalism.  I  would  like  to  warn  the

 ment  will  not  be  able  to  touch  even  the
 fringe  of  the  problem,  It  is  like  giving  sugar-
 candy  toa  hungry  elephant.  The  provision
 of  Rs.  25  crores  in  the  year  1971-72  for
 generating  employment  potential  for  the
 educated  unemployed  in  the  country  secms
 to  me  only  symbolic  attempt  on  the  part  of
 the  Government.  I  feel  that  all  those  things
 are  only  on  paper  and  no  scheme  has  become
 a  reality,  In  reply  to  a  question  of  Shri
 H.  M,  Patel,  the  hon.  Minister  of  Planning,
 Shri  Mohan  Dharia,  has  talked  about  so  many
 schemes  for  this  in  general  terms.  He  has
 not  replied  in  specific  terms  what  schemes
 are  under  actual  implementation.  I  would
 only  say  that  the  Ministers  should  not  try  to
 absolve  themselves  of  their  obligations  by
 giving  such  evasive  replies  to  impportant
 questions.  I  would  only  suggest  that  the
 Government  should  pursue  the  policy  of
 nationalisation  in  right  earnest  and  with
 vigour  instead  of  tinkering  with  the  concept
 of  nationalisation.  The  Committees  appointed
 for  this  purpose  only  squander  public  money
 and  no  worthwhile  benefits  accrue  to  the
 people  of  the  country.  In  any  case  the  Govern-
 ment  will  never  be  able  to  find  a  solution  to
 this  problem  simply  by  appointing  commi-
 ttees.

 In  the  end,  I  begin  to  get  a  doubt  whether
 there  is  another  split  in  the  ruling  Congress
 Party  when  I  see  the  reluctance  on  the  part
 of  the  hon.  Minister  to  accept  the  resolution
 moved  by  his  own  party  Member  in  the
 House.  I  would  ask  that,  if  this  is  the  trend,
 is  there  any  distant  possibitity  for  the  Govern-
 ment  to  accept  a  resolution  moved  by  Memb-
 era  like  me  in  the  Opposition  ?

 I  would  only  say  that  the  Government
 should  realise  the  gravity  of  the  situation  and
 take  concrete  measures  to  find  a  solution  to
 the  problem  of  educated  unemployed  in  the

 Government  that  this  situation,  if  it  is  allowed
 to  continue  further,  will  explode  envelop-

 2  country  in  bloody  chaos  and

 try  whose  number  is  growing  beyond
 imaginable  proportions.

 SHRI  Ss.  M.  BANERJEE;  May  I  make
 one  submission  ?  We  have  taken  the  decition
 to  sit  from  40  a,  m.  tol  p,m.  We  have  not
 taken  the  decision  that  the  time  of  PY  hours
 fixed  for  non-official  business  will  be  curtuil-
 ed  to  that  extent.  Once  the  House  has  taken
 the  decision  to  sit  for  a  hours  for  private
 Mernbers’  business,  naturally,  ail  those  resolu-
 tions  on  today’s  Order  Paper,  including  Shri
 Rade’s  can  be  covered,  because  regarding  the
 subjectematter  of  Bhri  Bade’s  resolution,  Gov-
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 ernment  have  already  taken  a  decision  that
 they  will  implement  it.  My  hon.  friend  Shri
 ‘HH.  N.  Mukerjee’s  as  also  Shri  Bade’s  resolu-
 tion  can  both  be  covered  today,  and  for  this
 purpose,  I  would  suggest  that  the  Honse  may
 sit  up  to  2  Pe  m  People  are  working  else-
 where  for  24  hours  a  day,  and  I  think  that  we
 can  also  sit  for  one  more  hour  today.  I  only
 want  your  opinion,  not  your  ruling  on  this.

 MR.  DEPUTY-SPEAKER  :  That  puts
 me  in  some  difficulty.  According  to  the  rule,
 ay  hours  are  meant  for  private  Member's
 business,  but  this  is  on  the  basis  that  the
 House  sits  fora  full  day.  Now,  the  House
 has  taken  a  decision  to  sit  from  0  a.m.  to
 {  p.  m.  It  is  the  House  which  has  taken  the
 decision.  And  it  had  also  taken  the  decision
 that  private  Member's  business  will  be  from
 .30  a.m.  to  |  p.m.

 SHRI  S.  M.  BANERJEE:  This  matter’
 was  never  decided  by  the  Business  Advisory
 Committee.

 MR.  DEPUTY-SPEAKER  :  I  think  it
 was  announced  in  the  House.

 SHRI  5.  M.  BANERJEE:  No,  this  was
 not  announced  in  the  House.  What  was  ann-
 ounced  was  only  this  that  the  House  had
 taken  the  decision  to  sit  from  0  a.m.  to

 I  p.  m.  The  suggestion  came  from  Govern-
 ment  and  the  Speaker  gave  his  consent.

 MR.  DEPUTY-SPEAKER  :  Let  me  place
 the  facts  before  the  House.  On  December
 7,  hon.  Members  were  informed  by  a  bulletin
 that  :

 “Members  are  informed  that  in  view
 of  the  change  in  the  time  of  sitting  of
 Lok  Sabha,  Private  Members’  business  on
 Fridays  will  be  transacted  from  .30  aun.
 tol  p.m.”,

 So,  hon.  Members  have  been  informed,  and
 the  House  has  been  informed,  and  no  objec-
 tion  has  been  taken  so  far  to  it,  and,  there-
 fore,  it  must  be  taken  that  it  was  accepted
 by  the  House.
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 clock  also,  and  we  have  sat  for  5  minutes  or
 20  minutes  extra  when  there  has  been  busi-
 ness  to  be  disposed  of.  I  do  not  see  why  any
 exception  should  be  made  in  the  case  of
 private  Members’  business,  when  we  do  not
 do  so  in  the  case  of  Government  business.
 Threfore,  I  would  leave  it  to  the  good  sense
 of  the  House,

 Hon.  Members  have  heard  Shri  S.  M,
 Banerjee  make  an  appeal.  I  am  not  giving
 any  ruling,  but  I  shall  leave  it  to  the  House.

 SOME  HON.  MEMBERS  :  No,  no.

 SHRI  S.  M.  BANERJEE:  What  is  this
 ‘No’  no’?  In  that  case,  the  other  resolutions
 will  be  blocked.  This  is  awkward,  Sir.
 Otherwise,  when  Shri  Jagjivan  Ram  makes
 his  statement,  we  shall  also  have  to  say  ‘No,
 no’,  and  that  would  be  very  awkward.  When
 we  can  sit  here  up  ६०३  p.  mm.  already,  can
 we  not  for  one  honr  more  for  Private  Mem-
 bers’  business  ?

 SHRI  C.  M.  STEPHEN  (Muvattupzha)  :
 There  are  two  resolutions  more  remaining  on
 the  agenda.

 MR.  DEPUTY-SPEAKER
 before  the  House.

 But  not

 SARI  con  M.  STEPHEN:  That  is  true,
 they  are  not  before  the  House,  but  they  are
 on  the  Order  Paper.

 The  decision  of  the  House  is  that  we  sit
 up  to  one  O’  clock.  Of  course,  there  can  be
 exceptions,  only  if  the  importance  of  the
 matter  before  the  House  is  such  that  the
 House  is  convinced  that  that  extraordinary
 courte  of  sitting  beyond  the  scheduled  time  is
 absolutely  necessary.

 So  the  question  is  whether,  digcussion  of
 the  next  Resolution  is  a  matter  of  such  com-
 pelling,  urgent  and  unpostfonable  importance
 as  to  make  it  necessary  for  the  entire  House
 to  take  to  the  recourse  of  sitting  beyond
 [  P.  M.  and  inflicting  on  ourselves,  if है  may
 so,  the  agony  of  postponing  lunch  and  some-
 thing  else.  I  feel  it  is  not  so  compellingly
 necessary  for  us  to  do  2,  Therefore,  I  mube
 mit  we  may  nat  be  asked  to  sit  beyond  the
 schedyled  hour  of  termination  of  the  sitting eo  that  we  can.  atigad  फ  our  other  pape
 gramames  as  per  schedule.
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 SHRI  S.  M.  BANERJEE:  The  other
 Resolution  is  about  recognition  of  the  GDR
 and  it  is  important  in  the  sense  that  it  is
 among  the  socialist  countries  that  have  sup-
 ported  us  in  the  Bangla  Desh  issue.  Let  that
 Resolution  at  least  be  introduced  and  let  it
 come  on  record.

 MR.  DEPUTY-SPEAKER  :  There  are
 two  opinions  as  to  whether  the  next  Resolu-
 tion  also  be  discussed  now.  It  is  not
 for  me  to  give  my  opinion,  I  leave  it  to  the
 House.  If  the  House  objects,  I  am  helpless.
 We  have  to  adjourn  at  3  P.  M.

 SHRI  JYOTIRMOY  BOSU  :  We  are  of
 the  qpinion  that  Shri  H.  N.  Mukherjec’s
 Resolution  should  be  taken  up  and  discussed
 today  because  it  is  very  important.

 SHRI  K.  NARAYANA  RAO  (Bobilli)  :
 We  have  discussed  this  matter  many
 times.  Therefore,  to  repeat  the  same  thing
 is  not  so  important.

 MR.  DEPUTY-SPEAKER  :
 objection  ;  I  am  helpless.

 There  is

 SHRI'  CHINTAMANI  PANIGRAHI
 (Bhubaneshwar):  He  may  be  allowed  to
 move  his  Resolution.

 MR.  DEPUTY-SPEAKER:  It  cannot
 be  done  under  the  rule.  Unless  I  dispose  of
 the  Resolution  before  the  House,  I  cannot
 take  up  the  next,

 att  भूल  चंद  डागा  (पाली)  :  उपाध्यक्ष
 महोदय,  यह  बेकारी  का  राग  ऐसा  है  जो  हमारे
 समाज  की  जड़ों  को  खोखला  कर  देगा  ।  जैसाकि
 आपने  कहा  कि  पाकिस्तान  से  लड़ाई  लड़  कर
 हम  विजय  पाएंगे  ऐसे  ही  उससे  भी  ज्यादा
 जरूरी  यह  है  कि  हम  बेकारों  के  लिए  जिनकी
 संख्या  हिन्दुस्तान  में  बहुत  ज्यादा  है,  कोई  न
 कोई  निश्चित  उपाय  करें।  उसके  लिए  मेरे
 दो  तीन  सुझाव  हैं,  जो  आपकी  सेवा  में
 रखता  हूं  :

 पा  conttast:  -with  this  -approach,
 the  Education  Comunision  suggested  that

 under  a  good  arrangement,  every  graduate
 should  be  given  along  with  his  degree
 or  diploma  an  offer  of  appointment  as
 well.  This  offer  need  not  be  binding,
 but  a  compulsion  on  the  state  to  make
 such  an  offer  would  be  the  surest  guaran-
 tee  that  the  output  of  the  educational
 system  is  closely  linked  with  employment
 opportunities.  All  the  evidence  from  coun-
 tries  that  have  adopted  guaranteed  em-
 ployment  such  as  the  UAR  suggests  that
 such  guarantees  merely  underwrite  the
 private  demand  for  higher  education  lead-
 ing  to  a  massive  under-utilisation  of  gra-
 duates  in  the  public  sector”.

 मेरा  यह  कहना  था  कि  आप  प्रोडक् टिव

 एजूकेशन  को  चलाइए  1  यूनिवर्सिटी  से  निकलने
 वाले  छात्र  को  डिप्लोमा  के  साथ  ही  एम्प्लाय-
 मेंट  मिलना  चाहिए।  उसके  साथ-साथ  उसको
 एक  सर्टिफिकेट  एम्प्लायमेंट  का  मिलना  चाहिए
 कि  आपको  इस  जगह  नौकरी  दी  गई  है।  नहीं
 देने  स ेक्या  होगा  कि  हिन्दुस्तान  के  जितने
 नौजवान  है  उनके  मन  बोझिल  और  चिंतित  हो
 रहे  हैं  और  इससे  देश  को  बड़ा  नुकसान  हो  रहा
 हैं।  अभी  जो  विभूति  मिश्र  जी  ने  संकल्प  रखा
 है,  मैं  उनकी  एक  बात  से  बहुत  सहमत  हूं  कि
 आप  बेकारों  की  संख्या  बढ़ाते  जाएंगे  और
 उनका  तत्काल  हल  नहीं  निकालेंगे  तो  आने
 वाले  जमाने  में  जो  शांतिपूर्ण  तरीका  हम  समझते
 हैं,  उस  तरीके  से  काम  नहीं  चलेगा  और  उस
 तरीके  से  हम  आगे  नहीं  बढ़  सकेंगे।  ब्रिटेन  में
 प्रतिदिन  न्यूज पेपर्स  में  यह  निकलता  है  कि
 इतने  आदमी  आज  एम्प्लायर  किए  गए  और
 इतने  आज  अनएम्प्लायड  हैं।  यह  वहां  के
 पैसे  में  रोज  निकलता  है।  लेकिन  हमारे  यहां
 यह  हालत  है  कि  अभी  तक  हम  लोगों  को  पूरे
 आंकड़े  भी  नहीं  मिल  रहे  हैं।  सारे  संसार  में
 6  करोड़  आदमी  सालाना  बढ़ते  हैं  और  हमारे
 हिन्दुस्तान  के  अन्दर  !  करोड़  0  लाख  आदमी
 हर  साल  बढ़ते  हैं।  हमारी  जो  फेमिली  प्लानिंग
 है,  उसके  आधार  पर  भी  हम  कुछ  इसमें  कमी
 नहीं  ला  सके  ।  तो  शिक्षा  के  मामले  में  उन्होंने
 कहा  कि  प्राइमरी  एजूकेशन  के  बाद  जो  हायर
 सेकेंड्री  एजूकेशन  हो,  उसके  बारे  में  बिलकुल
 परिवर्तन  करना  चाहिए  और  उसके  लिए  दो
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 [श्री  मूल  चन्द  डागा]
 तीन  सुझाव  दिए  कि  शिक्षा  पर  जितना  खर्च.  Member  may  continue  on  the  next  occasion.

 होता  है,  एक  ग्रेजुएट  को  पढ़ाने  में  जितना  खर्च  oe
 होता  है,  वह  देश  के  विकास  के  काम  में  लगना

 The  Lok  Sabha  then  adjourned  till  Ten  of  the
 चाहिए  i.  Clock  on  Monday,  December  73,  297

 MR,  DEPUTY-SPEAKER  :  Th  hon.  Agrahayana  22,  7999  (Saka)
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